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LEGISLATIVE ASSEMBLY.
Tuesday, 94th August, 1943.

The Assembly met in the Assembly Chamber of the Council House at -
(E_Jlllliven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in the
ir. '

MEMBER SWORN: |
Mr. Mansen Damodar Bhansali, M.L.A, (8ecretary, Posts and Air Depart-
ment). :

- MOTION FOR ADJOURNMENT.
Serious Yoop 8S1TuaTiION IN BIHAR DUE To PURCHASE OF FOODGRAINS BY
GOVERNMENT FOR EXPORT.

Mr. President (The Honourable Sir Abdur- Rahim): I have received notice
of 4 motion of adjournment from Maulvi Abdul Ghani’ who wants to discuss a
definite matter of urgent public importance of recent occurrence, namely, the
serious food situation in Bihar urising from an order of the Central Government
permitting their Trade Adviser in Bihar to purchase unlimited quantities of
wheat, rice and other food-grains for export from the province whilst the
embargo imposed by the Provinecial Government is still in force there.

Is the Trade Adviser making thesé purchases for supplying Bengal and
other deficit provinces? ‘

Maulvi Muhammad Abdul Ghani (Tirhut Division: Muhammadan): There
is no mention of that, Sir. He is buying for outside use.

Mr. President (The Honourable Sir Abdur Rahim): Have Government any
information about this? .

The Honourable Sir Edward Benthall (Member for Railways and War, Trans-
port): Sir, T suggest that this is not a matter of very recent occurrence or of
urgent public importance since the whole question of the food problem has
been recently discussed at very great length in this House. )

Mr. President (The Honourable Sir Abdur Rahim): Are the facts as atated
correct?

The Honourable Sir Jdward Benthall: No, Bir: so far as 1 am aware, the
Centra] (Government have no Trade Adviser, and therefore he cannot be making
these purchases.

Mr. President (The Honourable 8ir Abdur Rahim): [s there any one on
behalf of the Central Government who is making these purchases?

The Honourable Sir Edward Bemthall: Not that I am aware of. The
purchases, 1 believe. are done by the Provincial Government.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber for Gqvernment savs that whatever purchases are made are done by the

Provincial Government, N
Maulvi Muhammad Abdul Ghani: Sir, it is definitely said in the editorial
of the Indiaie Nation of Patna in its Friday issue . . . .

.Mr, President (The Honourable 8ir Abdur Rahim): What is the name of
the Trade Adviser? » )

Maulvi Muhammad Abdul Ghani: His name is not given, only his official
designation ir given. He is mentioned as the Trade Adviser of the Central
(Giovernment.

Mr. President (The Honourable Sir Abdur Rahim): There is no such person.

The Honourable Sir Edward Benthall: Sir, the Trade Adviser is an official
of the Provinein] Government.

The Honourable Sir Sultan Ahmed (Leader of the House): Sir, the Trade
AAdviser of the Provincial Government is named Mr. Gursaran Lal and there
i8 no representative of the Central Government at all. This provincisl Trade
Adviser has been moking purchases on behslf of the Provineial Government. .

( 937 ) A



938 LEGISLATIVE ASSEMBLY [24TE Avc., 1943
Mr. President (The Honourable Sir Abdur Rahim): On the facts as stated
by the Honourable Members on behalf of Government that there is no Tradc

Adviser on behalf of the Gentral Government or anybody making purchases
on their behalf, the motion is out of order. o

"Maulvi Muhammad Abdul Ghani: May I take it that purchases are on

behalf of the Central Government and that the Provincial Government have
every right to stop the purchases made?

(No answer wag given.)

THE DELHI UNIVERSITY (AMENDMENT) BILL—contd.

Mr. J. P. Bargent (Government of India: Nominated Official): Sir, the.
House was discussing amendment No. 79 on the last day when we met. This
18 not & new statute except in regard to the question of fixing the maximum
number of students in any college. That is a matter which was discussed,
as my Honourable friend the Deputy Leader of the Muslim League party is
aware, between the representatives of the University, the colleges and Gov-
ernment, and we.came to an agreement which I think was generally accept-
able. The other point which has been raised in connection with this was raised
by Bir Yamin Khan the other day when he expressed some apprehension that
having & definite ratio of students to teachers might lead to some injustice
to teachers in the event of the total number of students falling suddenly in
a college. That difficulty we fully appreciate, but the actual intention 'in
fixing this ratio was really exuctly the opposite of that suggested. It was to
ensure that the number of teachers in a college should be adequate to ihe
number of students, in other words, should not be more than twenty students
per teacher. It was also intended that teachers of colleges in future should
be recognised as teachers of the University on that basis; and to ensure that,
we have laid it down in the conditions of grant. That is all in the interest
of the college teachers. At the same time I appreciate the fact that if there
was a fall in college numbers,—which, T agree, in a period of transition may
take place and has, I believe, indeed taken place in connection at any rate
with one college,—hardship might be involved by a too. literal insistence on
this proportion. At the same time in discussing matters with the represen-
tatives of the colleges I have given them an assurange that so long as the
transitional stage obtains, we will certainly have fair and reasonable regard
to any difficulties which might occur in that way. We are as anxious as o
doubt college nuthorities are that teachers should not be displaced when there-
is a reasonable prospect that their services may be required as the new scheme
establishes itself and, as we hope, the numbers in the colleges grow. T hops
that my'colleagues in the colleges have nccepted that assurance and T only
hope that it will be honestly implemented. At the same time one has to bear
in mind that in all institutions if there is a permanent fall over a considerable:
period, naturally some adjustments of staff will have to be made. But I am
hoping that that will not take place and that anything that does happen -will
mean nn increase in the numbers up to the maximum specified. After that
there should not be any serious fluetuation. But during a period of transi-
tion when fluctuation may take, place T have given an assurance that it will
be svmpathetically considered.

Dr. P. N, Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): May T
muke n suggestion? From what T have pathered from my ‘Honourable friend,
M. Sargent, his idea is that it is only the minimum proportion that is to:
be fixed. ' '

Mr. J. P, Sargent: Yes.

Dr. P. X. Banerjea: Then why not add the word ‘minimum’ after the word*
‘reasonable’. It should not be a fixed proportion but only the minimum.
That: ‘will obviate all difficulties. ' .

. Wawabzada Mubhammad ILisquat Ali Xhan (Rohilkund and Kumenon Divi-
siorie: Muhathmadan Rural): We are considering 'at present the question »f

3 ~



THE DELHI UNIVERSITY (AMENDMENT) BILL 939

mainteining a reasonable proportion of recoghized teachers to students on .he
rolls. . My Honourable friend the Educational Adviser has referred to a cou-
ference which took place last year. 1 happened to be present at that con-
ference. He is right to this extent that the maximum number of students
was agreed upon, namely, that the number of students to each teacher shall
not exceed 20. There was no minimum agreed to, or -even talked about,
The Government in April last sent a letter to the various colleges wherein
they stated as to what would be the conditions for grants to the various
colleges under the new scheme which was proposed to be introduced in the
University. In this letter, which is sent by Mr. Sargent as the Joint Secretary
w the Governiment, it is stated that the number of students to teachers muy
vary from 12 to 20 and it was on this basis that ull the colleges, or at least
those colleges that are regarded as smaller colleges, based all their calculations
regarding the number of their staff and so on. It may be all right in the case
of those colleges that have u very large number of students on their rolls $o
accept the figure 20 as ‘maximum as well as minimum. The Government
have, I should like to point out, resiled from this position which they had
taken up in April last when they had got the consent of all the colleges to
agree to this scheme. ‘

Now, Sir, the Government have fixed the number of students at 20; that
is the maximum and that is the minimum also. I submit that the colleges
should be allowed to vary this proportion between 12 and 20. I have a shrewd
suspicion that the Government have fixed this 20 as the minimum as well as
the maximum because they find that they are not able to give that much
maney to the colleges which they hoped to give in April last. That I submit
is not very fair to those colleges who have accepted this new scheme and are
making every effort to give effect to it that now when the things have advanced
so far they should be told that the number of students will be 20 in any case.

Sir, in this connection, let me tell you a concrete case: I know of one
college which has now on its rolls about 200 students under the new scheme.
According to the proposal of the Government, that college can only employ
ten teachers. When I say ‘‘can only employ’’ I mean that the Government
will give grant on the salaries of only ten teachers. But, Sir, that college has
at present and always had between 14 and 15 teachers apart from the Principal.
Now, it is impossible for a college like that to run the institution efficiently
with- & reduced staff. Of course the Government say that they have no objec-
tion if any college employs more teachers, but they will give grant only on
the basis which they have laid down. It is all very well to say that the
college may engage any number of teachers, but surely the resources of these
colleges are not so vast that they can satisfactorily manage without Govern-
ment help, which was actually promised to these colleges—in fact, it was an
undertaking, a written undertaking, given to these colleges—when the Gov-
ernment had proposed this scheme. '

Sir, we have tried to calculate on this new basis und T find that it is
really impossible for the smaller colleges to work out the scheme satisfactorily
on the basis which the Government have laid down now. And, therefore, 1
would suggest for the consideration of the Government, that they should stick
to the position which they had taken up in April last and under which the
various colleges had given their consent to accept this new scheme that a
college should be allowed to vary the proportion between 12 and 20. No college
is going to be so foolish as to engage an unnecessary staff because at least
half of the salary of every member of the staff will have to be paid by a college.
Therefore, Sir, T submit that it will not be in the interest of efficiency or better-
ment of education if this minimum or maximum—whatever you like to call it—
was strictly adhered to. This, indeed, is & very important matter as far as
smaller colleges are concerned, and I do appeal to the Government that they

. have, in fact, committed themselves to this position that the number may vary
between 12 and 20 and now it is not fair that they should resile from that
porition. T hope that if my Honourable friend, the Education Becretarr
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[Nawabzada Muhammad Liaquat Ali Khan.]

chooses to take part in the debate and gets up to speak, he will say something
on this point. It is of very vital interest to us and without some satisfaction
being given on this point T assure the Government that it will be impossible
for the smaller colleges to carry out the programme of education as satisfactorily
a8 they have been doing in the past. The idea of this new scheme is to improve
education all round and if the necessary help is not forthcoming from *the
Government then, T am afraid, instead of advancing the progress of education
it will retard the progress of education in the province of Delhi.

Mr, President (The Honourable Sir Abdur Rahim): The question is:

':tTeld‘at in clause 16 of the Bill, clause (20) of Statute 33 in the proposed Schedule, be
omitted.”’

The motion was negatived.

Maulvi Muhammad Abdul Ghani: (Tirhut Division: Muhemmadan): Sir,
instead of No, 80, T want to move No. 1 on the supplementary Tist No. 7.

Sir, T move: :

“That in clause 16 of the Bill, to clause (21) of Statute 33, in the proposed Schedule, the
fcllowing be added at the end : ’ -

‘for at least men not below fifty years of age’.”

Sir, in clause (21) it is provided shat:

*‘in the case of a College for women the staff shall, as far as possible, be composed of
women only.” )

But, Sir, if it is not possible to get suitable women teachers, then there is
no restriction laid down as, to what kind of men—I mean men of what age—
should be appointed for teaching in colleges for women. I think it is necessary
that some kind of restriction should be put in with regard-to age and T suggest
that teachers above the age of 50 should be employed in case women teachers
are not available. With these few words, Sir, I move.

Mr. President (The Honourable Sir Abdur Rahim): Amendment moved:

“That in clause 16 of the Bill, to clause (£7) of Statute 33, in the proposed Schedule, the
following be added at the end : - :

‘for at least men not helow fifty years of age’."” . 2t

Mr. Govind V. Deshmukh (Nagpur Division: Non-Muhamimudan): I oppose
this amendment. 1 do not think there is any safety in the age limit. T do
not knnx what is the personal experience of the Mover. Anyhow, it is a a slur
ou young men who would like to serve as teachers. Let me inform my friend
that pevsons interested .in. students, including womep, are sure, before engaging
a Professor or Teacher, to look into the character of the person to be engaged.
It is character more than age that ought to count with the authorities concerned.
I would advise my friend to withdraw this amendment, and he had better stick
to the certificate of character and not of age.

Mr. J. P. Sargent: Being myself over 50, I appretiate the compliment and
the confidence which is implied by the moving of this amendment. At the
samo time T think it presents a practical difficulty. The Universitv are anxiova,
and I believe the Women’s College is anxious, to comply with this clause hy
gradually making al] their staff women. At the moment for three special sub-
jects—Sanskrit, Urdu and Mathematics—men teachers are being employed. I
certainly know that at least one, if not all, of them is very near the age limit
which mv Honourable friend, the Mover of the amendment has advocated, and
1 am certain that if ladies with the requisite qualifications are available thev
will replace these men when they retire. I think the amendment, which limits
sppointments to men. admittedly at the most highly intellectual period of life,
i.e., between 50 and 35 which is the normal retiring age—would unduly restrict
the freedom of the college and the authorities to make satisfactory arrangements.
1 would therefore, with much personal regret, have to say thal we are urable
to recept this Amendment. .

Nawabzads Muhammad Liaquat Ali Khan: Mr. Lalchand Navalrai wants to
defend himself! .
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Mr, President (The Honourable Sir Abdur Rahim): The question is:
“That in clause 16 of the Bill, to clause (£I) of Statute 33, in the proposed Schedule, the

following be added at the end :
‘for at least men not below fifty vears of age'.”

The motion was negatived.
Syed Ghulam Bhik Nairang (East Punjab; Muhammadan): Sir, [ move:
“That in clause 16 of the Bill.' clause (28) of Statute 33 in the proposed Schedqlo, be

omitted.”” _
Turning to clause 22 of Statute 83, we find that it runs as follows:

“The rules framed by the Governing Body of each College regarding the ua.liﬁcltionl:
emoluments and the conditions of service of every teacher in that College shall be such as

may be approved by the University.”

Wae scok to delete this provision owing to the upprehension which we enter-
tain of interference by the University in the affairs of colleges in season and
out of season. When & college is recognised and it is at the same time sanc-
tioned that it shall be competent to teach in such and such subjects, all that is
necessary for the University to know about the college becomes known o it.
Now as to the Governing Body, that is & body of persons charged with the admi-
nistration of the college and all matters which fall within the cognizance of such
a body are matters relating to none but to the college. The college and those
for whom it caters are the only people interested in the adwministration of the
college and the rules and regulations which are framed for the administration
of the college, the qualifications, emoluments and conditions of service of
teachers and all that, those are matters within the exclusive cognizance of the
Governing Body and concern none but that part of the public for which the
coliege caters. Therefore. the approval of the University contemplated by this
clausc is only calculated to invite interference by the University in season and
out of season. Therefore, Sir, this clause should be deleted. Sir, I move.

Mr President (The Honourable Sir Abdur Rahim): Amendment moved :

.“’l“ljnt in clause 16 of the Bill, clause (#8) of Statute 33 in the proposed Schedule, be
amitted.”’

Dr. P. N, Banerjea: I fail to understand why my Honoursble friend, Mr.
Ghulam Bhik Nairang, seeks to omit this important sub-Statute. He suggests
that once a college has been recognised, there should not be any further inter-
ference with the affairs of the college. But it may often happen that after the
college has been recognised, the authorities of the college may frame rules im
such a manner as to defeat the object of the University. It is very necessary
for the University to know what rules are made by the authorities of the college
regarding such matters as qualifications of the teacher. It is very desirable
that duly qualified teachers should be in the service of a college. Therefore,
Sir it is in the interests of the University and the general public to know what
qualifications have been laid down insthe rules of the college. Then, also, there
is another matter regarding which rules may be framed—the emoluments of
the teachers and the conditions of their service. Now i the emoluments are
fixed on tpo low a scale, it would be impossible for the college to obtain the
services of good teachers. Therefore, it is in the interest of the University and
the general public to know in what way the rules are framed. Another import
ant matter relates to the copditiens of service of every teacher. These also
shoull b: made known—whether there is any provident fund, whether the term
is fixed for three or five years or whether there is fixity of tenure. These things
are very important because unless there is fixity of tenure, unless matters like
provident fund contribution, etc., are fixed in the rules, it will be impossible to
command the services of gnod teachers. .

These ure things which ought to be known to the University and therefore
it is desirable that before the rules are given effect to, these rules should have
the approval! of the University authorities.

Mr. J. D. Tyson (Secrctary, Department of Education. Health and Landa):

» Sir, T do not think I have really anything to add to what has fallen from my
Honourable friend Dr. Banerjea. It is common:knowledge: that teachers have
not been receiving proper treatment in some colleges, and we do regard it as
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most important, if there is to be proper co-operation between the colleges and.

the Universiiy, that the University should be in a position to know that the

colleges are offering salarics and conditions of service which will attract suitable’

teachers—properly qualifiéd teachers. No college which intends to treat its

staff properly seems to me to have anything to fear from this statute. We must
..oppo32 the smendment.

Mr. President (The Honourable Sir Abdur Rahimj: The question is:

omi't.tTelcia"i in clause 16 of the Bill.lclaulo (22) of Statute 33 in the proposed Schedule, be

Ths motion was negatived.
8ysd Ghulam Bhik Nairang: Sir, 1 move:

“That in clause 16 of the Bill, in clause (33) of Statute 33 in the proposed Schedule, after
the word ‘majority’ the words ‘of at least two-thirds’' be inserted.’”
"Clause (88) of Statute 33 runs as follows:

*'(33) Withdrawal of recognition.—The Executive Council may, after due enquiry and after
consultation with the Academic Council, by a majority of all the then members of the
Exccutive Council withdraw the recognition granted to & College which has failed to comply
with the conditions prescribed by the Statutes and Ordinances or imposed by the Executive
Council at the date of recognition or at @ny later date. The Executive Council shall give
the College an opportunity of agpearing ‘at any such enquiry as aforesaid and of making
representations on its own behalf. The Executive Council shall inform the College of its
decision and the College shall be entitled to appeal to the Central Government within thirty
days of the receipt of any decision of the Executive Council to withdraw recognition, and
the decision of tge Central Government on the appeal shall be final.”’

1 want to insert the words ‘‘of at least two-thirds’’ after the word ‘‘majo-
rity’* in this clause. This is meant only as a safeguard. The withdrawal of
recognition from a college is a matter of very great seriousness and importance,
and when this clause layvs down the necessity of holding an inquiry and all that,
and that eollege is to be represented at the inquiry and every formality intend-
ed to satisfy the college concerned and all concerned as to the correctness and
propriety of the decision of the Executive Council is heing laid down. T would
like to add this further condition that the majority shonld not be a bare majo-
ritv hut should be a majority of at least two-thirds of the members of the Exe-
cutive Council. That is only a further safeguard and I do not think the Gov-
ernment thould grudge the inclusion of that safeguard in this clause. I move.

Mr. President (The Honourable Sir Abdur Rahim): Amendment moved:

*That in clause 16 of the Bill, in clause (33) of Statute 33 in the proposed Schedule, after
the word ‘majority’ the words ‘of at least two-thirds’ be inserted.”

‘M. J. D. Tyson: Sir,"T rise to oppose this amendment. This provision for a
majority of all the then members of the Executive Council represents a deci-
sion arrived at in-Select Committee, I think, unanimously, after a good deal of
anxious consideration. The Executive'Council will consist now of 25 members,
or 20 it the post of Rector is filled. A 2/8rds majority therefore would require
17 or 18, according as to whether there is a Rector or not, to vote for with-
drawal of recognition. In the total number, it must be remembered, there will
certainly be the Principal of the college concerned, and in most cases—I should
think iu all cases—there will be someone else at least from the college con-
cernca on the Executive Council. It has to be remembered that matters of
this kind are unpleasant, and one has noticed in all countries—and this country
is certainly no exception—a tendency, when matters of this kind arise, for men
bers of the bodv who have to decide it, to find business in another place or to be
stricken with illness and not to attend; and if we lay down that there must
be a two-thirds majority, it may be quite impossible even in the clearest of
ease3 to muster a full house and to get the requisite majority. We have %o
look at this sort of thing from a realistic point of view; and, as I have said,
we are not dealing as one is in a jury trial,—in which incidentally a bare majo-
rity suffices in this countrv—we are not dealing with 7 unconnected persons, or’
5 unconnected persons or O unconnected persons. In this case one at least
and possibly more of the persons who may attend the Executive Council will hé.
julges in their own cause. Tn amendinent No. 88 which we' negatived. the

-
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party cpposite themselves had suggested that temporary removal ot recogui-
tion should be effected, obviously by a straight vote—no two-thirds majority
necessary . . .

Cdul(?wabzada Muhammad Liaquat Ali Khan: Subject to confirmation by the
rt. . '

Mr. J. D, Tyson: As the law stands at present, u bare majority in the Court
<cun disaflilinte a college, take away its recognition. I would submit, without
.any disrespect to the Court, that a body composed in thut way, with its large
numbers and with a certain number, of non-resident members, is a body more
likely tc arrive at an unrepresentative decision than the Executive Council. It
18 u very scrious matter—taking uway recognition—but what 1 think is required
is thut there should be full inquiry, full opportunity for the college to represent
ite cuse, und, when those things have been provided, then, ms in most matters
in democratic countries, there should be u decision by the majority of the body -
-entrustul with taking that decision. 1 may say, that there is also provided an
opportunity for appeal, which I do not thihk exists under the existing law. We
have taken the precaution of ensuring thut this matter cannot be disposed of by
& rajority vote in a thin House, so to say, for we have put in the words, ‘‘by
a mujority of all the then members of the Executive Council”’; in other words,
there must be a clear majerity «f the total personnel of the Executive Council.
We hope very ,much that this provision will never have to be used, but it is
necessary tc have power to take away recognition and we think that that
power should be backed up by a machinery which can be effective, and we very
much doubt whether the insertion of the words ‘‘by a two-thirds majority"’
would give us a machinery that would be effective.

Mr. Lalchand Navalrai (Sind: Non-Muhammadan Rura]): It is admitted
‘thut this power of disqualification of a college is a serious matter, Government
admits it. Still, if a safeguard is being provided they reject it. T think this
is not reasonable at all. They should in matters of this kind take u sensible
view of what is being asked in the shape of a safeguard. The present statute
provides that recognition can be taken away by the Court and not by the
Executive Council. The proposal is to transfer thut power to the Executive
‘Council. T cannot understand why this is being done and why they are
inimical to the Court, and why they are reducing the powers of the Court and
trunsferring them to the Executive Council. What we say is, when you are
giving these powers to the Executive Council, all right, then a safeguurd should
be provided, namely, that the decision should be by a two-thirds majority of
the persons present. Two-thirds is for the purpose of securing that the right
decision. is arrived at. Therefore, in refusing that, the Government are doing
‘g wrong to those colleges whose recognition may be withdrawn. The presence
of the Principal or any other person would not meet the point that we are
making. It is said that & full House cannot be mustered. 1 do not understand
it. Why should it be so in a matter so serious as this? If you have not got
the proper number of persons to make up a full House, adjourn the meeting
and conﬁider the subject at the next meeting when the full House is present.
.These are not matters to be trifled with. If it were a small matter we/would
not have minded it. It is not a small matter; it is a very grave one, and I
think the Government will be well advised to accept the amendment. -

Sir Muhammad Yamin Khan (Agra Division: Muhammadan Rural): It has
been recognised that it is the valuable right of a college, once it has been recag-
nised, to continue to do so. My Honourable friend, Mr. Tyson, has accepted
this view. He .also accepts the position that the college will be hard hit. He
also says that people can be influenced in this matter. If they can be influenced
in one way, it stands to reason that they can be influenced in ‘the other way
also. 8o far as Government officials are concerned, théy do not exert their
brains at all. What has been revealed by the debate on this Bill is that the
-do not care what is right and what is wrong. Once they have made up their
mind they must continue to stick to it; whatever arguments vou may place
‘before them, they are no good because ‘decision has been taken. Here my
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Honourable friend takes up the position that because the decision has beew
taken in the Select Committee, therefore nothing can be done. He thinks that
the Select Committee was all wise and no such thing is possible as to go behind
the decision of the Select(Committee. If we accept this argument, then we
need not be.fighting all these days in this House. We say that the decisions
that have been taken by the Select Committee are not quite all right, and that
they are defective. The House has got every right to be enlightened and the
Belect Committee members will be glad to change their opinion. If this cannot
be done, then I think the whole debate’is a farce. If the Select Committee
members are not even willing to listen to the other side, but think that what-
ever decision was arrived at by a majority or unanimously in the Select Com-
mittee is the right decision, then I submit all this is a waste of public money.
I think the Rules of Business of the House should then be, whatever decision
is taken in the Select Committee, that must be endorsed by the House. Why
this waste of time, why ‘this waste of energy, why all this . . . . .

Mr. President (The Honourable Sir Abdur Rahim): I do not think that that
is what the Honourable Member meant. :

Mr. J. 'D. Tyson: The Honourable Member has not followed my argument.
The argument was that the Select Committee, after due consideration, had
introduced a change in the Bill.

8ir Muhammad Yamin Khan: Yes. A’ change has been made and the
Honourable Member wants to stick to it. [ am saying that though the change
has improved the Bill, it falls far short of what we require. No doubt ihe
principle is all right, but principle and procedure are two different things. They
accept the principle that it will be hard on the college to be disaffiliated or its
recognition to be taken away. If it is left only to the majority of the Executive
Council if present in the meeting, we say that it is not sufficient; you should
go a little further. Though it is & very urgent matter, it is also a very serious
matter to take away recognition. If out of 25 members 17 are not present,
he says, let us leave it to the Iixecutive Council; if there are 13 members
present, let them decide it. 1s this the correct position? Does not the
Honourable Member mean to say that some interested college may see to it that
many members may not attend apd it can get the matter postponed from day
to day. Does he mean to say that it will never be possible to get 17 memnbers
present ? Is the taking away of recognition so urgent that it cannot be post-
poned from one month to the other month? It is the usual practice that if
sometimes members are not present a ‘further notice is sent. Cannot he
visualise that those persons who may be interested in taking away the recogni-
+ tion may also manipulate the dates in such a way that & date may be fixed on
which he knows that o lot of members can be absent? Does he ignore that
fact? 1 quite agree that there is a possibility such as this in this country as
well as in other countries. He says that the members can absent themselves
but can it not be said equally well that a date may be fixed purposely in such
a waly that some members may not be able to attend on that day. I have known
it many times myself. Some date is fixed on which it is known that the other
side cannot be present. My Honourable friend ignores this fact altogether. I
quite agree that the Select Committee did their best but we have also something
to suggest and I am sure that the members of the Select Committete them-
selves may be willing to change their opinion after hearing the other side. They
know that there is this weakness in the minds of the people. The Executive
Council consists of human beings and they can be influenced to act in one way
or the dther. If the character of 12 persons out of 24 is such that these 12
persons can be made to absent themselves, then the position of the others will
be no better. I had expected that the people who will be on the Executive
Council will be men beyond all reproach, that they will rise to the occasion and
give their decision impartially. Unfortunately we must take the world as it is.
I believe weakness is everywhere and we must take into account all weak-
nesses. We must not take into account only one weakness.
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TRen my Honourable friend says that if the Executive Council came to the
wrong decision there is a right of appeal to the Government. May I know who.
-these people will be who will give the decision? Does he not visualise that
these 18 persons, who will be present, will be Government people mostly.
‘Will the Government like to go against the decision which has been given there-
by the members who were left to be present there. My experience in these-
matters is that if one Government member says ‘No’, then everybody else must
say ‘No’, without applying his brain. Then there is the question of prestige.
They will say ‘We have decided this in this way and the Government prestige
must not be lowered. If we give a decision against such and such a highly
placed person, then he will be reduced in the public eve’. This is our day tos
day experience. It will be useless in such cases to appeal to the wooden:
horses. They will never go against the decision which has already been given.
Does my Honourable friend think that if the decision has been taken by the
Educational Adviser who is there, that decision can be, reversed? Who will’
ndvise the Government that the degision is wrong? Who will advise the
Chancellor? We have had the experience that every department advises the

Head of the Government.
Mr, President (The Honourable Sir Abdur Rahim): The Honourable Member-

need not repeat that.

Sir Muhammad Yamin Khan: I say thai the Chancellor will have no time
to go into the whole file from A to Z. He will depend upon the advice of his
advigers and here the Chancellor will be advised by my friend the Educational
Adviser. Against whose decision do vou want to appeal? The appeal will be
listened to by people against whom will be the grievance. Of course, it is
supposed to be so insignificant that it cannot be balanced with the question
of prestige. In many matters we have known that these provisions have been
misused. We have had experience of these in the municipalifies in the United’

Provinces many times.
Mr, President (The Honourable Sir Abdur Rahim): The Honourable Member-

need not go into all that.

Sir Muhammad Yamin Khan: The Chairmen was removed by a bare:
majority. The executive officer was removed or dismissed by a bare majority
because some people got offended with him. There the provision has been:
introduced that no such. person will be removed unless two-thirds of the total
number of members vote against and since then we found that this provision:
has not been misused. There is continuity-and also independence of the people.
Here, we want to accept the weaknesses of the people. 1 must say
that the weakness is on everv side. There is a momentary excite-:
ment which often works in this country. There might be momentary
excitement one way or the other which might influence the decision of the
Executive Council and when we find that everybody is not properly represented’
in the Executive Council then it is safe and proper that this thing should be
properly safeguarded and I think a majority of two-thirds of the total number-
of memBers is essential to take away this valuable right. My Honourable
friend says this will not happen very often. If that is so, then what is his-
objection to accepting this amendment, unless he wants this provision to remain
a dead letter. T fear the operation of this rule will come very often. Then I
think in that case that it is right and proper that we should accept this amend-
men: and not leave it to the whims of the members. I support the amend:-
ment.

Mr. M. Ghissuddin (Punjab: Landholders): Sir, I think at this stage the-
Honourable Members have to make up their mind whether it should at all be-
12 Nooy Possible for the Executive Council to withdraw recognition from a

college or not. There will be plenty of safeguards for a college. 1t
will not be the decision of the members present, as my Honourable friend
Mr. Navalrai seems to understand, but it will be the decision of the total number
of the members of the Court who will ultimately have to decide in favour of the
withdrawsl of recognition. Now, 8ir, we know the weaknesses of human
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_nature. There may be good many people who would shun the odium of un-
popularity if they vote for the withdrawal of the recognition. So, the easiest
thing to do for people of that type will be to absent themselves from the meet-
ing. Even by doing that they will be helping the college and will be neglecting
their duty in a way that nobody will be able to blame them. If any university
is 0 be run on healthy lines, it is essential that the colleges which are 1ot work-
ing properly should be eliminated from that university. It is a very regrettable
necessity but it is so in every walk of life. Sometimes even Doctors ara struck
off the rolls and Clergymen are defrocked. It is a very unpleasant dusy, but
sometimes it has got to be done. Therefore, I think it will make the thing far
more difficult if two-thirds majority is accepted. Then, there is a valuable right
of appeal to the Central Government. Notwithstanding all that my Honourable
friend Bir Muhammad Yamin Khan has said the Central Government are not a
body of people without conscience. Some of them may have conscience. I am
putting it clearly because Sir Muhammad Yamin Khan seems to think they sre
all wooden people without any conscience. But I say that even some of them may
be people with some ideas of justice and fairplay.- Therefore, I think the safe-
guards should be enough. If the majority of the members of the Hxecutive
Council think that a college should be disaffiliated and if the Central Govern-
ment ulso thinks that the college deserves disaffiliation, then I think it should
be disaffiliated.

Dr. P. N. Banerjea: What do you understand by the term ‘Ceatral Gov-
.ernment’? Are you referring to the Members of the Executive Council?

Mr. M. Ghiasuddin: I have not much experience of the working of the
‘Central Government but I think the process really starts from the bottom.
Somnebody writes a note and then it goes up until the head of the Departinent
passes hie final order.

Mr. President (The Honourable Sir Abdur Rshim): Honourable Member
need not take any notice of the conversations that go on.

Mr. M. Ghiasuddin: Therefore, I oppose the amendment.

Dr. Sir, Zia Uddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rura.l): Sir, my friend the Honourable the Education Secretary did
not appreciate the basic idea which my Honourable friend Syed Ghulam
Bhik Nairang had at the back of his mind in moving this amendment. It is
not a question of the personal equation of the members of the Executive
Council, nor is it a question so muech of the numerical calculations, say. 50
per cent. or GO per cent., but the fundamental idea is that we should not
lightly consider the question of the withdrawal of the recognition. Now, this
has always been' considered to be a serious matter in every university. Look
‘into the Act of 1904 which the Government of India passed. I know it was
passed during the regime of Lord Curzon and it was by no means a popular
Government. We know very well the point of view of Lord Curzon. It was
not a democratic Government. Let us see what legislation that autocratic
(Government passed in the year 1904 on this particular subject? They pro-
vidad that this thing should be thoroughly considered before the question of
the withdarwal of recognition can be decided. They said that in the first
instance this question should be considered by the Syndieate. The Syndicate
should then give an opportunity to the college to present its case and give its
reagonek why the recognition should not be withdrawn. Then, it was to be
cousidered by the Syndicate, who will then send its report to the Senate. The
Senate will again ask for any.explanation they liked from the college and then
they will consider the question. Then, the Senate will send its proposul to
the Chuncellor, who will further consider the pros and cons of the case.
Afterwards, the Chancellor will pass the final order of the withdrawal of re-
~cognition. This was the legislation of an autocratic Government in the ycar
1904. They made it so difficult to withdraw tho recognition: The number
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wof people who legislated at that time was very small and they clearly. under-
-atood what the withdrawsl of recognition means, ,

Suppose you have 800 boys in the college and you withdrew the recoani-
tion during the middle of the session, where will these boys go? This is an
idea which you must prominently keep' in your’ mind. You must also keep
the interests of the boys in mind who are prosecuting their studies in that
college. Some kind of notice is absolutely necessary in the interests of the
boys so that they may be able to make some arrsngement for their admission
elsewhere. My friend may argue that as soon as the recognition is withdrawn,
'say, about the middle of April or in October or in November, the boys will
probably go to some other college. But most of the universities and colleges
bhave got a definite rule that they eannot admit any students after a dertain
number of days from the beginning of the new session. So, if the students
were to go to any other college in the months of December or January, they
will not be admitted. This fact may perhaps be neglected in the heat of the
discussion by the members of the Exccutive Council. Therefore, we should
not allow the withdrawal of the recognition by one authority only. Thin
-question was also considered hyv several other bodies and I do not think in any
university this power is finnlly vested in the Exeeutive Council only with a
right of appeal.

Now, we know what is the mesaning of the uppeal to the Government of
Indiu and the Chancellor. The appeal will be of the same type which we have
been condemning on the floor of the House, namely, the appeal of the railway
people. The right of appeal there has got no force whatsoever and the right
.of appeal here also will have no force because the decision on this appeal will
be passed on the advice of the Educational Comimissioner, whose opinion is
already included in the order passed by the Executive Council. The Educa-
tional Comunissioner is part of the Executive Council and his opinion is al-
ready there, which he is not likely to change. I said on the floor bf the House
why the right of appeal is illusory in the case of the Railways and I am afraid
the suine thing is going to happen here. In the Railways, they have got the
rule that the order given by any Superintendent of a particular branch will go
only to the Divisional Superintendent for appeal. But generally what hap-
pens is, that the Superintendent of the branch privately consults the Divi-
sional Superintendent before he passes his order. 8o, there is no chance
whatsoever of the Divisional Superintendent changing his mind when ti~ cuse

- goes to him in appeal. The Educutional Adviser has already expressed his
-opinion when passing orders and thercfore he censes to be a fit pemon to
discharge the functions of an appellute court. Here we find that the orders
-of the Chancellor will be passed on the advice of the FEducation Member.
(Tnterruption.) My Honourable friend corrects me by saying that the
position is still worse. It is not really the Chancellor, it is individual.
judgment, and in that case he may. fall back upon some other udvice also.
Reallt the Central Government will say as the Member in charge says. Who
willtadvise the Member in charge? It is really the Educational Adviser.
But‘ the Educational Adviser has already given his opinion about the recogni-
tionjof the particular college in the Executive Council. . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honouruble Mem-
ber has already repeated this argument several times.

Dr. Sir Zia Uddin Ahmad: The case is go obvious, but I want to press it
from every point of view. I have also referred to the example of what is
happening in Railways. I am appealing to the Honourable the l.eader of
tl:m House who is familiar with this kind of work, whether an appeal of this
kind has got any value at all. We ought to consider the interest of the boys
aleo who receive education. We can consider it fairly only if we have more
than one hody to examine it. If it goes to one body, there must be 2 sub-
stuntial majority. With these words, I support the amendment.

Some Honourable Membérs: The question be now put.
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Mr President (The Honourable Sir Abdur Rahim): The question is. . .-
Nawabzada Muhammad Liaquat Ali Khan: Sir, there are more speakers.
who want to take part in the debate. | have not yet spoken.

Mr. President (The Honpurable Sir Abdur Rahim): 1f the leaders have-
not chosen to speak, I cannot help it.

Nawabzada Muhammad Liagquat Ali Khan: But, Sir, 1 was wuaiting for
the Honourable Member in charge of the Bill to speak first. Then two Hon-
ouruble Members of my Party-spoke. The other day you said. Sir, that it
was not desirable for any member of the Party to speak after the Leader hns.
spoken. Therefore, I was giving time to members of m§ Party to speak.

Mr. President (The Honourable Sir Abdur Rahim): In that case, there hss
been enough debate. But now, if the Honourauble Member wishes to take-
part in the debate on this amendment, he can do so now.

Nawabzada Muhammad Liaquat Ali Khan: Sir, I am really surprised at
the opposition offered by the (overmmnent to this amendment. It shows and’
confirms us in our belief that the whole idea of this legislation is to place all
the powers in the hands of a caucus and an individual. The Exeécutive (Coun-
cil, eomposed as it ix, is nothing more than a cancus of Government officials and
their henchmen. 1 submit, Sir, that the question of disaffiliating a college is
indeed a very serious matter. The whole: idea of the Government seems to-
be to rule over this University as an uutocratic authority. My Honourahle
friend talks about democracy and he said that in every democratic institution
it is the majority vote that counts. But where is demoeracy in the compozi-
tion of this Executive Council? Has my Honourable friend studied the com-
position cf this Executive Council? Toes he realise that at least 13 Members:
out of 26 are completely under the thumb of the Government? There s the
Vice Chancellor who will depend for his salary on the sweet will of the Gov-
ernment. There is the Rector who will depend for his appointment on the-
sweet will of the Chancellor. Then, there is the Treasurer, the Superinten-
dent of Education, Delhi and Ajmer-Merwara, the Deans of Faculties who-
will all depend for their jobs in the University on the aweet will of the C‘han-
cellcr and the Government.

Mr. J. D. Tyson: May I ask the Honourable Member if they are mot
elected by the Faculties?

Nawabzada Muhammad Liaquat Ali Khan: Yes, but they are all em-
ployecs of the University. They are servants of the University. My Hon-
ourable friend forgets that. Then, there is the Educational Adviser to the-
Government of Indin  Then, we come to the representative of Professors.
Another person who will depend entirely for his bread and butier on the whims
and eaprices of the Viee Chanecellor, whoever that person may be.

‘Mr. J. D. Tyson: Three out of five are honorary at present.

Nowabzada Muhammad Liaguat Al Khan: May be. But that does not
menn that you are legislating for the present. Are you? Are you legislating
this only to apply for the next six months or so? T thought it was a perma.--
neni legislation,

Mr. J. D. Tyson: It is.

Nawabzada Muhammad Liaguat Al Khan: If it is, then my Honourable-
friend is not quite right in defending with his argument that three out of five
are honorary. After that, there are four persons to be nominated by the
Chancellor. We have seen, Sir,—I do not mean any disrespect to our col-
leagues in this House nominated Members of the Assembly—we know how.
their voles are cast and what influence is exercised by the Goverament, the
nominating authority. Therefore, in other words, my Honourable friend
really wants that this power should rest entirely with the Government and
its henchmen, as T said n moment ago. What does he fear? He fears that
gom: of the members may not attend. Therefore, it will not be gossibl:e to:
get 17 or 18 memhers to vote for disaffiliation of a college. Now, 8ir, this is
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really rather surprising. Well, Sir, my Honourable friend has immense con-
fidence and trust in certain kinds of persons who are to be on the Executive
Council, but has no trust in those others either in their sense of duty or in
their sense of honesty who will be on this Executive Council. Does he think
that these other members, that is, the members of six colleges, five persons
to be elected by the Court, and two persons to be elected by the Academic
‘Council, that these are irresponsible people, untrustworthy? Why does he
say thav they might prevent a decision being taken by the Executive Ccuncil
by opposing this? I am really surprised at this argument.

Then, my Honourable friend tried to make out a point by saying, wel] at
least the Principal of the college will be there and perhaps somebody elee
belonging to that Governing body. I do not know where the provision is in
the Executive Council that there will be representatives of Governing Bodies,
but the only person who is certain to be there is the Principal of a college.
My Honourable friend would like to deprive even a Principal of the right
of being on the Executive Council. :

Then, Sir, great stress has been laid on the appeal to the Central Govern-
ment. From what we have seen in this debate, I am afraid, as far as the
Honourable Member in charge of the Department is concerned, it segpms to
be a farce, it seems to be the case of the tail wagging the dog, We know that
it is ‘the decision, and it is the proposal not of the Honourable Member in
charge, but of those who are there to advise him, I am making this statement
becauwe although we have been honoured by the Honourable Member in charge
-of the Department occupying one of the back benches throughout these days
when matters of vital importance of policy were under discussion, he never
took the trouble of coming forward and defending the Government. What is
the use of your saying that the appeal is to the Central Government? It is
a farce. Who is the Secretary who will deal with this appeal? My Honour-
@able friend the Educational Adviser, because he is the Joint Secretary in the
KEducation Department. So I think it is really fictitious and it is really a
fraud that is being enacted here by telling the people that they are providing
for an appeal to the Central Government. As far as we are concerned Govern-
ment have deliberately kept us,—by ‘““‘us’’ I mean the Mussalmans,—out of
the Kxecutive Council. How do they expeet that we will placesour neck in
the hands of a body like that where even our presence is rot tolerated?

It is indeed a very serious matter and I appeal to Governmeht not to be so
obstinate. If the case againet a college is really very strong I do not see any
reason why there should be any difficulty in getting the requisite number of
members to support the proposal for disaffiliation. Our proposal only provides
a kind of safeguard; if still leaves the power to the Executive Council. My
Honoursble friend said,—I do not think he was quite fair to us,—that we had
_proposed that disaffiliation should take place by simple majority of the Execu-
tive Council, but he did not go on to our second proposal which was there. It
wants a simple majority of the Executive Council for withdrawal of recognition
but this withdrawal was not to take effect until such time as the Court had
approved of it. Therefore it is not quite right to say that we had put forward
a proposal which would have meant really a simple majority of the Executive
Council for this purpose.

8ir, the only question seems to me to be this. There is v dispute whether
when a college ir disaffiliated the number of merabers of the Executive Council
voting for such action should be 14 or whether it should be 18. Surely out of
25 if you cannot get even 15 persons to agree to the Executive Council taking
such a drastic action then I think there is no case¢ for the disaffiliation of &
college. As my Honourable friend 8ir Zia Uddin pointed out,:it is not a yues-
tion of showing your anger againut the Governing Body of a college: it is 8
question of the life of hundreds of students. In each college, even in the
friallest college there are about two or threc hundred students. What are they
going to do? Where are they going to after you huve disaffiliated the college?’
Under your new scheme you have fixed the maximum that a college ean take.
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[Nawabzada Muhammnad Liaquat Ali Khan.] _
Mow supposing one college which has on its rolls later on about 500 students.
is diraffiliated, what is going to happen to these students? What is going to-
bappen to members of the taff and to the whole education? And as far as-
we are concerned, it is really a very serious matter, because as far as the other-
colleges are concerned they have sufficient representation on the Executive
Council to defend their case but we, as I have said just now, have been deli-
berately kept out of exercising any power or influence in the deliberationy of
the University, and we cannot agree to a proposal which would place us at
-the mercy of a man who would not be under the influence of anybody.

Sir, when we were dealing with the question of the Vice-Chancellor 1 stated
that you were really under this new scheme of yours, by giving all the powers
to the Executive Council, making the Viece-Chancellor an autocrat, and it is a
farce to say that the withdrawal of recognition will be by the Executive
Council. I tell you that in actual practice it would mean action by the Vice-
Chancellor. If the Vice-Chuncellor is not satisfied with a cerfain college he
can get the majority which you have laid down here under this clause, because:
they are all officials or employees of the University, all nominated as members
by Government. Therefore us a safeguard against the interests of the student
community and the colleges concerned it is absqlutely essential that the pro-
posal which we have put forward should be aceepted by Government. We:

~are making a very fundamental and very revolutionary change in this respect
in our constitution. Before this’ it was the Court which used to have this
power and now you are giving this power to the Executive Council, and there-
fore it is more necessary than ever to provide such safeguards as would prevent
any abuse of power by this body, namely, the Executive Council which is to:
exercise this power. "8ir, T support the arnandment.

Dr. P. N, Banerjea: 8ir, 1 had no desire to take part in the debate on this
minendment but the observations which fell from mv Honourable friend Mr.
Tyson ns to the decision of the Select Commiitee compel me to say a few
words in order that I may make my position clear. Sir, T was a member of
the Select Committee and I was a party to the compromise which was ulti-
mately arrived at; but I should like to emphasise that it war n compromise,
and we accepted it because it was considered by me as an evil lesser than the
other evils. S8ir, it would not be correct to say,—my Honourablg friend has
not said this.—that there were no other proporaly before the Select Committea.
I'nere were many other proposals and we took a long time to consider all of
them. In this connection, T should say something nbout the composition of
the Select Committee. In a word, the composition &8f the Select Committee
was not such as it ought to have heen and in view of that fact we accepted
as a compromise a thing which wns acceptable to the rest of us. Othsrwise
1 would have been placed in a much more difficult position; T would have-
been faced with a greater evil. )

Now as to the merits of this question, the reason why we accepted this
compromise was this. It provided some little safeguard against the powers.
of the majority. But if it is desired here in this House that further safeguards
should ‘be provided, is it desirable on the part of any of us to stand agninst
such a proposal? 1 say, no. ) .

Let us consider very carefully and calmly all the aspects of this question.
Digaffiliation means the pronouncement of a death sentence on a college. The-
result is not merely that the college goes out of existence but the students
stand to suffer a great deal. What will become of the students when a college
ia disnffiliated? They mnay not find acconunodation in any of the other colleges.
bacause their rojl strength is limited. Therefore, we should not brush aside
this question in the summary fashiou: in which it has been sought to be brushed’
agide. I agree with my Honoursble friend Mr. Tyson that there should be-
some provision jn the statute by which the college authorities may be brought
to book; but I suggest some other remedies for that purpose. If you had agreed”
to take over the management of a college for a zertain period of time;—for a
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period of three or five years,—that would have been a much better remedy
than disaffiliating an institution. “ But that proposal was not acceptable to 1ny
Honourable friend. All that we car do now is to provide the necessary safe-
guards—all the safeguards that are considered desirable from the point of View
of oducational interests of the community. It is in that view of the thing that
1 support this amendment. ‘

Mr. J. P. Sargent:- Sir, I had no intention of intervening in the discussion -
of this particular amendment, but in- view of a few things which have been
said by recent speakers, it is desirable to get up just to make one point. If
my Honourable friend, the Deputy Leader of the Muslim League, has no.
confidence in the proposed re-constituted Executive Council or if he has siill
less confidence in my own sense of fairness nothing that I can say will, I
know, affect his attitude in the very slightest . . . . . .

- Nawabzada Muhammad Liaquat Ali Khan: But it is not a question of
individuals. )

- Mr. J. P. 8argent: No?

Sir Muhammad Yamin Khan: Your successors. .

Mr. J. P, Sargent: [ am not suggesting any personal reflection, pernaps 1
should have said ‘“‘my office’’. But I am rather concerned at the suggestion
that I, or my successors, should necessarily be interested to get colleges dis-
affiliated. I cannot imagine anything we should be: more reluctant to -do.
After ull, some of us have an interest in education'and we have, from time
to time, on interest in the welfare of students. How anyone who has given
a considerable- portion. of hix life to the service of education, for some whim
or to please some faction, would vote, without due and grave comsideration,
for the disaffiiiation of u college without any regard to the fate of the students
or teachers in that college, really passes my comprehension. That is, T think.
s reflection which one has hardly deserved.

I agree, Sir, that the disaffiliation of a college is a very grave matter, bub..
I would remind the House that matters as grave, or even graver, are decided
in Assewnblies in all parts of the world on a bare majority after, I hope, very
serious consideration, which is provided for I think adequately in this sub.
clause. But, Sir, while we uil appreciate.—or I hope those of us with any
sense of redponsibility appreciate,—that it is a grave matter, that it cannot
be settled merely as an issue calling for .an isolated decision, and that its
consequences to the fate of students and teachers must be fully viewed
and provided for, at the same time I do venture to suggest that occasions
may arise—and I will go so far as to say that oceasions have arison in the
case of this University—when the question, whether a college was acting in
the best interests of the University or whether it was maintaining the minimum
standard consistent with the dignity and weifare of the University, ought to be
considered and considered seriously and it may well be & matter of public
interest sthat a college should be disaffiliated—unpleasant and repugnant as
such an act must be to very many of us. When that important issue arises,
we have provided, as I have already stated, that it should 'receive the fullest -
consideration. Then there is also an appeal. Here again, I am sorry that it
should be supposed that the thing should be regarded as a prejudged inaiter
because the Educational Adviser might have happened to have been engaged
in the preliminary discussions. When however these considerations have been
fully examined, then it seems to me that, if the majority of the Executive
Council such as it is, or such as it may be, have decided that it is in the
interest of the University and that it is in the interest of the public that a
college should be disaffiliated—and [ hope regard will be had to what will
have to be done to prevent the failure of the college authorities having a harm-
ful effect on the students and teachers—when all that has bLeen considered,
then it seems to me that the body concerned has got to take its courage in
its hands and if the majority of the body decides in favour of disafliliation, I
think that is a judgment which will have to stand. For that reason, Sir, I
am bound to oppose the amendment.
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Mr, President (The Honourable Sir Abdur Rshim): The ‘question is:
“That in clause 16 of the Bill, in clause (33) of Statute 33 in the proposed Schedule, after
:the word ‘majority’ the words ‘of at least two-thirds’ be mserted *

The Assembly divided: -

AYES-—17.
Abdul Ghani, Maulvi Muhammad. Murtuza Sahib Bahadur, Msnl\n Byed.
Abdullah, Mr. H. M. Nairang, %{ed Ghulam B
Bsnmjea, Dr. P. N. Nauman, Mr. Muhsmmad
Deshmukh, Mr., Govind V. Raza Ali, Sir Syed.
Essak Sait, Mr. H, A. Sathar H. Saddique Ali K an, Nawab.
Kailash Bihari Lall, Mr. Umar Aly Shah, Mr.
Lalchand Navalrai, Mr.” Yamin Khan, S8ir Mnhsmmsd

Liquat Ali Khan, Nawazada Muhammad. Zafar Al Khan, Maulana.
Maitra., Pandit Lakshmi Kanta.

NOES—30.
Ahmad Nswu Khan, Major Nawab Sir. Kampluddin Ahmad, Shunlnl-Ulems
Aiyar, Mr. T. S. 8ankara. Mackeown, Mr. J. A
Benthall, The Honourable Sir Edward. Maxwell, The Honourable Sir Reginald.
Bhansah, Mr. M. D. Pai, Mr. A V.
(Chapman-Mortimer, Mr. T. Piare Lall Kureel, Mr.
‘Chatterji, Mr. 8. C. Raisman, The Honourable Sir Jeremy.
Dalal, r. Sir Ratanji Dinshaw. Roy, The Honourable Sir Asoka.
Da.lpa.t. Singh, Sardar Bahadur Captain. Sargent, Mr. J. P.
Ghiasuddin, Mr. M. Spear, Dr. T. G. P.
Habibur-Rahman, Khan Bahadur Sheikh. Spence, Sir George
Haidar, Khan Bahadur Shamsuddin. Sultan Ahmed, he Honourable 8ir.
Imam, Mr. Saiyid Haidar. Thakur Singh, Major.
Ismaicl Alikhan Kunwer Hajee.. Trivedi, Mr. C. .
James, Sir F. E. Tyson, Mr. J. D. ‘

.Jawahar Singh, Sardar Bahadur Sardar Sir.| Zaman, Mr. S. R.
The motion wuas negatived.

"Mr. Lalchand Navalrai: Sir, I move:

“‘That in clause 16 of the Bill, in clanse (33) of Statute 33 in the proposed Schedule, for
the words ‘all the then’ the words ‘not less than two-thirde of the’ be substituted and
after the words ‘Executive Council’ occumng in the third line the words ‘present at the
mecting specially called for the purpose’ be inserted.”

We had an amendment akin to this, but unfortunately we lost it.

Mr. dPrssident (The Honourable Sir Abdur Rahim): Then the first portion
is barred? °

Mr. Lalchand Navalrai: I am only mentioning what is the difference
between the two.

Mr. President (The Honourable Sir Abdur Rahim): Then you are only
moving the second part?

Mr. Lalchand Navalrai: Yes.

Mr. President (The Honourable Sir Abdur Rahim): Then you need mot go
into the other question. What you are moving is:

““That after the words ‘Executive Council’ occurring in the third line the words ‘present
at the meeting specirllv called for the purpose’ be inserted.”

Mr. Lalchand Navalrai: That is quite right.

Mr. President (The Honourable Sir Abdur Rahim): Will the Honourable
Member then confine himself to that?

Mr. Lalchand Navalrai: What T was submitting was that the last amend-
ment was in regard to the disqualification of a college being pronounced
against not by the majority of the members of the entire strength of the
Executive (louncil, but by two-thirds of the members of that Council. My
amendment is a lesser amendment and I am asking for a little less safeguard
and 1 want to try the Government how far they can go in accepting that -
much. Now my amendment calls for two-thirds of the members present at
the mecting called for the purpose. I have put in these words for this pur--
pose, that when it is announced that a meeting iz going to be called for such
s fundamental and very important proposition, it is expected that the members
will attend and decide this matter by two-thirds of those that are present.
Apsinst. this T was very sorry to hear from my friend. Mr. Glnqsuddm that
the members would not attend a meeting like this. If $hat is so, then they
will be shirking their duty, : '
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Therefore, I would submit that this amendment which I have put in has
got the support of the University and I would draw the attention of the
Honourable Mr. Sargent as to how this matter was considered by the Univer-
sity authorities before the opinion of the University was called for. I am
told that a meeting was convened of the Executive Council and the members
of the Academic Council were present. This matter was also recommended
by the Court itself. I mean to say that at a meeting it was decided that the
decision of the Executive Council to withdraw recognition should be made by
not less than two-thirds of the majority of the members present at s meetin
especially called for the purpose. :

I am only supporting the executive authorities, in which I hope’ my
Honourable friend Mr. Sargent himself must have been present. Not only
the Executive Council and the Academic Council are of that opinion but ¢ven
the Court; and now it is said that because the Select Committee agreed to
this under the circumstances which have been explained by the Leader .of our
Party, it cannot be said that because the Select Committtee said that it
should be done, therefore the opinion of the Executive Council and of the
Academic Council and of the Court should be flouted, and persistence is made.
that we are not going to move an inch, and they have determined to get it
through in this thin House. I would also draw hig attention to this fact that
in the present statutes, when there is a question of removing the degrees and
diplomas, which is certainly a small matter in comparison, that can be done.
by the Court by a resolution passed with the concurrence of not less than a
two-thirds majority of the members voting. I cannot understand why it
should not be in & matter in which they themselves have given away their
case by saying that this is very important and very fundamental and anc
which concerns not only the colleges but the students who are there.

Again, with regard to dispensing with the services of a teacher in the
service of the University, that can only be done by a decision of two-thirds of
the members of the Executive Council present at a meeting. That is a smaller
thing, and yet there is so much persistence here. It is said that in the case
of teachers there ig actually an agreement of service; it would be therefore
extraordinary that colleges can be disaffiliated with only & bare majority. I
do not think I need repeat anything more. I would only say that the Gov-
ernment is lending their hand to those that have determined to see that all
they have said should not be lessened even by a comma. I would therefore
move this amendment.

Mr. President (The Honourable 8ir Abdur Rahim): Amendment moved:

“That in clause 16 of the Bill, in clause (33) of Statute 33 in the proposed Scheduls
sfter the words ‘Exccutive Council’ occurring in the third line the wortfn ‘present at the
meeting specially called for the purpose’ be inserted.”

Mr. J. D. Tyson: Bir, at the risk of seeming obstinate, which seems to
mean being unable to agree with my friends opposite, I must oppose this
amendment. The speech of the Honourable Member seemed very largely to
be devoted to the first part of the amendment, although that part has not been
moved. . I understand that after amendment the clause would read: *. . . . ,
by & majority of the then members of the Executive Council present at the
meeting specially called for the purpose.’’ If it means anything,—~I think
myself there is a contradiction in terms,—it would séem to mean, as the
Honourable Member himself has suggested, something less by way of safeguard
than Government put forward in the amended Bill. Strange as it may seem,
I prefer to stand by the Bill as recommended by the Select Commities, not
because it was recommended by the Select Committee, but because I consider
that on its merits it is the better recommendation. We have provided that a
majority of all the then members of the Executive Council is required for
removing recognition. T1f the Executive Council consists of 25, as we have
envisaged, there must be 13; if 26, there must be 14. Whether 25 or 26 are
Vpresent or not, there must be 18 or 14 present and voting,—I moan 18 or
14 voting for the. removal of recognition. .We do feel that that much wafeguard
is necessary and I stand out for that. I oppose the amendment.
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Mr, M. Ghiasuddin: Sir, 1 would just point out to my Honourable friend
‘the Mover of this amendment a simple arithmetical problem and 1 want %o
prove the case against him by that. Supposing a certain meeting was attend-
ed by 12 members—there *is no compulsion for any member to attend-—and
then three-fourths of the members present would be nine. If nine members
vote for disaffiliation, the college will be disaffiliated. Whereas the recom-
mendation of the Select Committee is that at least 14 members should be
for disoffiliation and only then the college will be disaffiliated. Therefore this
“mmendment of Mr. Navalrai is no safeguard at all. 1t is even less of sefe-
guard than the Government itself proposed. Therefore, I oppose it.

Mr. Lalchand Navalrai: I want all of them to be present, all the 25.

Mr, M. Ghiasuddin: No university authotity ocan issue & warrant to a
member of the Executive Council to be preseat; he has to be present of his
own free wiil. In this Assembly you find that so many Members do not
attend and they cannot be compeﬁed to attend. Similerly in the Fxecutive
Couneil members cannot be compelled to attend; and in that case only nine
members voting for disaffiliation will disaffiliate a college.

Sir Muhammad Yamin Khan: Would you not make a quorum—say two-
thirds of the members cah form the quotum?

Mr. M. Ghiaguddin: But is there an amendment to that effect? Therefore
I oppose it

8ir George Bpence (Secretary, Legislative Department): The question may
now be put.

Maplvi Muhammad Abdul Ghani: Sir, I want to know whether the firse
part of the amendment about two-thirds being present has been allowed to be
moved—whether those words ‘‘not less than two-thirds of the’’ form part of
the present amendment or not . .

Mr. President (The Honourable Sir Abdur Rahim): The first part is no$
before the House: only the second part.

Maulvi Muhammad Abdul Ghani: Then it means that only the last two
lines of the amendment are before the House and the first part is not kefore
the House. . .

Mr. President (The Honourable Sir Abdur Rahim): I have told the
Honourable Member repeatedly that it is pot before the House: it has not
been moved. ‘

Maulvi Muhammad Abdul Ghani: Yes, Sir; there is some confusion abou
i ... '

Mr. President (The Honourable Sir Abdur Rahim): I tell the Honourable
Member that the first part is not before the House.

Maulvi Muhammad Abdul Ghani: In that case, 8ir, it is difficult to under-
stand it, because it would amount to this—a majority of the members end
ot & meeting specially convened for the purpose. ¥t is nowhere said tha{
it should be not less than two-thirds present—it is not before the House,
That is my difficulty. ,

Mr. President (The Honourable 8ir Abdur Rahim): That difficulty has Leen
pointed out.

(Interruption. Some Honourable Members rose to speak.)

Order, order.

Mr. Lalohand Navalrai: The House is asking what.is my amendmeant and
1 would explain it.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber has already spoken.

8ir Muhammad Yamin Khan: If the first part is not moved, it makes it

worse. , . .
Maulvi Muhammad Abdul Ghani: If the former part of the amendment is
Lv not before the House, the position becomes still worse. Reference
R O

was made to amendment No. 68 which had not any kind of safe-
guard regarding two-thirds majority or anything of that kind. But that
‘was not for permanent disaffiliation, # was only for a temporary period, and
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besides, that amendment has not been accepted by the House. So no refer-
ence shoild hawe been made to it. If it had been accepted by the House,
then to refer to it would have been all right. I cannot support the amend-
ment. ¢

An Honourable Member: Let the question be now put.

Dr. P. N, Banerjea: As regards the first portion of this amendment, you,
Sir, have ruled that it is barred.

Mr. President (The Honourable Sir Abdur Rahim): No. The Honourable
Member would not move it. He . did not move it.

Dr. P. N. Banerjea: Let me then confine my remarks to the second part.

Mr. Lalchand Navalrai: When I moved my amendment, I had moved the
first portion also. A

Mr, President (The Honourable 8ir Abdur Rahim): Then the Honourable
Member himself said that an amendment like this had been:lost and he is aof

,_moving. Then I put to the House the rest of the amendment.

Mr. Lalchand Navalrai: The Chair said this was in a particular manner,
and then I said, Yes, but I did not mean that those words should be tuken
out. :

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber cannot go back.
Mr. Lalchand Navalrai: I never said that they must be taken out.

Dr. P. N. Banerjea: I will confine my observations to the second portion
of this amendment. 1t relates to the insertion of the words, ‘‘present at the
meeting specially called for the purpose’’. This, I think, is very essential
in order that a snap division may be guarded against. It may happen that
there may be many items of business before that meeting, and under the head
miscellaneous the question of disaffiliation may be considered. It may also
happen that out of a dozen items the disaffiliation of a college may form one
of the items. When that is the case, it would be very difticult for many
members of the Executive Council to confine their attention to this particular
item. In order that members of the Executive Council should know definitely
that disaffiliation of a college will be takeh into consideration it should be
a special meeting called for the purpose. A specisl meeting called -
for a particular purpose has a significance much greater than an ordi-
pnary meeting. In order that an ordinary meeting may be called,
a definite period of notice is given; for a special meeting, a longer time is
generally given. Besides, Sir, when a special meeting is called, every 'member
would be on his guard; every member would know that the only business
before the meeting is the disaffiliation of a college, and every member in that
case would make it a point to attend that meeting, so that what is apprehend-
ed by Mr. Tyson may be avoided. He says that some members may not.
abtend a meeting at all. There are some members who do not attend ordi-
nary meetings but if there is a meeting which is of an extraordinery character,
meeting of a special significance, then all the members will make it a poin§
to attend that meeting. This will not place my Honourable friend, Mr. Tyson,
or my Honourable friend, Mr. Sargent, at a disadvantageous position. They
all want that the meeting should be well attended. When members of the
Executive Council get adequate notice that the only business before the meet-
ing is the question of disaffiliation of s college, the attendance would be
larger and there would be a proper consideration of that particular item. 1f
it does not form a part of several items of business, but is the only itém
before the meeting, it will acquire a special significance. I therefore support
the amendment. ] .

Mr. President (The Honourable 8ir Abdur Rahim): The question is:

“That in clause 16 of the Bill, in clause (3%) of Statute 33 in the proposed Schedule,
after the words ‘Executive Council’ occurring in the third line the words ‘present at the
meeting specially called for the purpose’ be inserted.’

The motion was negatived.

Mr. President (The Honourable Sir Abdur Rahim): Amendment No. 84—
‘S8yed Ghulam Bhik Nairang.

T B 2
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- Mz, J.'D. Tyson: On'a point of order, Sir. I would submit that this amend-
ment ‘hde already been negatived when the House was considering amendment
No. 11 of the first Consolidated List.
l?l.r. President (The Honourable Sir Abdur Rahim): It relates to disaffilia-
tion : '
Mr, J. D, Tyson: Yes. . -
Nawabzada Muhammad Liaquat Ali Khan: That amendment referred to ths
powers of the Executive Council. Here we are framing statutes regarding
withdrawal of recognition. A
~‘Mr, President (The Honourable Sir Abdur Rahim): That means, regarding
digaffiliation. Amendment No. 11 says:

~ “That in clause 7 of the Bill, to the proposed clause (ff) the words ‘and subject to
confirmation by the Court be added at the end ™ )

.- Is mot that actual disaffiliation of the college by the Executive Council?
® H:v&l.bzm Mubhammad Liaquat Ali Khan: May I submit that this clause
reads:’

.‘shall have power, subject to Btatutes, to recognise or withdraw recognition from »
bb'llﬁa or Iliallp not 'msin{ained lt:'hothe University.”’ guise or withdry

ere we are considering the question of withdrawal and we sare framing
a"Btatute. Now, we are entitled to move for the inclusion of this in the
Statute, subject to which is this clause 7 of the Bill.

Mr. President (The Honourable Sir Abdur Rahim): This is the same thing
-E._t.he_power of the Executive Council to disaffiliate a college, subject to con-

rmation.

.. Nawabzads Muhammad Liaquat Al Khan: In that case, it referred to both
withdrawal and recognition. Now, we are considering only the question of
withdrawal. The present motion is restricted in scope.

. Mr. President (The Honourable Sir Abdur Rahim): That was wider. The
House rejected both.

Nawabzada Muhammad Liaquat All Khan: What I am submitting is this.
Originally there were two propositions—recognition of a college and the with-
drawal of recognition. The House rejected that amendment. Here, there is
only the question of withdrawal of recognition., So, it is quite possible ihat
the House may not like that in the case of recognition of a college it is neces-
sary that the matter should go to Court but in the case of withdrawal of recog-
nition it is necessary that the matter should go to Court.

. Mr, President (The Honourable Sir Abdur Rahim): What is the effect of
the rejection of that amendment? It covered both recognition and withdrawal.
.- Nawabzada Muhammad Liaquat Al Khan: I say that in the case of recog-
nition the House may have felt thot it was not necessary that the matter
should go to Court. Now this statute that we are dealing with deals only with
withdrawal of recognition. The House may be of the view that in the case
of withdrawal of recognition it is necessary that the matter should go to Court.
Therefore, I.submit that the present amendment is not barred. . .

. Dr. P. N. Banerjea: May I submit that this is & more restricted proposi-
tion? In view of that, I hope you will allow it,

Mr. President (The Honourable Sir Abdur Rahim): The wider proposition
tovers this also, Has the Leader of the House anything to say on this? :

The Honourable Sir Sultan Ahmed (Leader of the House): In the amend-
ment previously rejected, both recoghition and withdrawal were mentioned. It
is, also our view that the present amendment is covered.

Mr, President (The Honourable Sir Abdur ‘Rahim): I have heard the argu-
ments on both sides relating to this amendment and I must hold that the
verdict of the House on Amendment No. 11 of the original Consolidated List
[That in clause 7 of the Bill, to the proposed clause (ff) the words ‘‘and sub-
ject to confirmation by the Court’ be added at the end] which was rejected
on the 6th August covers this case as well, namely, withdrawal of recognition
and therefore the question cannot be reopened. :

‘For the same reason amendment No. -85 standing in the name of Mr. Abdul
‘Ghani is also barred. ) '
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Maulvi Muhammad Abdul Ghani: T do not say -that it should hotibe ac
upon. It should be acted upon but I say it should be subject to. eonfirma-
#ioh by the Court at its next meeting. L L.
* Mr, President (The Honourable Sir Abdur Rahim): This is clearly barred.:

The Assembly then adjourned for Lunch till Half Past Two of the Clack.. .

The Assembly re-gssembled after Lunch at Half Past Two of the -Cloclll.
Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair.

Syed Ghulam Bhik Natrang: Sir, I move:

“That in clause 16 of the Bill, in clause (35) of Statute 33 in the posed Sch
words ‘with the sanction of the University’ occurring in the first m?.ro and the v:::dl:’ ‘&
DUniversity' occarring in the third line be omitted.”

Clause (35) of statute 38 reads thus:

_ “When » College ceases to exist with the sanction of the University, the disposal of
ite assets, where not specifically provided for, shall be settled by the Governing Body
. the University and the Central Government in consultation. If these bodies should -fail
to reach an sgreement, the Central Government shall appoint an arbitrator whose decision
shall be final™
Here, 8ir, in the first line I seek to delete the words ‘‘with the sanction
.of the University’’. That is one part of it; I will come to the other part of
the amendment later on. I submit that if 8 college ceases to exist in fact, I
do not think it is open to the University to continue its existence in any way
whatsoever. All that we should be thinking of in & provision of law like thia
should be the actual extinction of an institution us & matter of fact. To say
that if a college ceases to exist with the sanction ‘of the University would
imply that even if a college actually ceases to exist, it'can be kept in a state
of artificial existence. (An Homourable Member: ‘‘SBuspended animation.’’)
Buspended animation is & different thing. It will be keptin a state of artificial
existence by some process like artificial breathing. What is that existence? If
a college does not exist, it does not exist. How ean you treat it us in existence
till you have sanctioned by your royal pleasure that it do cease to exist. 1 sub-
“mit this is really a thing which puasses the comprehension of a layman
like myeelf. All that is necessary to provide in law is that if an
institution ceases to exist, then such and such thing follows. That is the only
thing that is necessary to provide. To say that its non-existence is to be sanc-
tioned by the ‘University would be like a judicial pronouncement that so and so
is dead, so that unless such a declaration is made by a court in exercise of ite
special jurisdiction in cases of death, the inan continues to live. He has no
right to die unless allowed by a judicial authority by its pronouncement. So,
I submit that these words appear to be not only unnecessary but really meaning-
less and may lead, if allowed to stand there, to complications. An institution may
cease to exist and yet the University may treat it as in existence and liable (o
perform such and such dutics &nd enjoying such and such rights although the
institution which was entitled to enjoy those rights and -bound to perform thcee
duties har ceased to exiat in fact. This much, Sir, about a college ceasing to
exist,

Then comes the second part of my amendment. When a college censes to
exist, what follows? ‘‘The disposal of its nssets, .where not specifically provi-
ded for, shall be settled by the Governing Body, the University and the Central
Government in cosultation.’”” Here, T seek to delete the words “‘the Univer-
sitv'’. The clause itself contemplates a case where the disposal of the asrets
of a college is speecifically provided for by the instrument or the decument by
virtue of which the college came into existence. When such a thing is provided
for then, of course. the clause has no application. But when there is no
wpecific provision for the disnosal of its assets, then the claure says that the
Governing Body, the University and the Central Government will consult each

. other and dispose of the assets. T say that the Universitr should have no
place in that consultation. The Governing Body is there and the Central Gov-
ermnment is there. They shonld mutually consult and- decide as to what “_fll'l
be done to the. assets of such a college. The inclusion 6f the University
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m a matter like this is, to my mind, unnecessary and will probably
be & source of complications. The net effect of my amendment would be that
neither will the death of a college, which God forbid, await the royal pleasure of
the University because it will be at liberty to die whenever it chooses to die uor
will the University be in a position to impede its death if it has decided to die.
As to the disposal of assets, the University is nobody. Let the Governing
Body, on the one hand, and the Central Government, on the other, by mutusl
consultation decide as to what will be done to the assets when there is no
specific provision as to their disposal. -
Sir, 1 move:

Mr. Deputy President (Mr. Akhil Chandra Datta): Amendment moved:

“That_in clause 16 of the Bill, in clause (35) of Statute 33 in the proposed Schedule, the
words ‘with the sanction of the University’ occurring in the first line and the words ‘the
University’ occurring in the third line be omitted.”

N

Mr. J. D. Tyson: Sir, the somewhat quaint phraseology . of this clause
appears to be taken from the Conditions of Grant. What is envisaged here is
that the college veasing to exist will have the permission of the University.
There are two possibilities, either a college may cease-to exist with the per-
migsion of the University or it may cease to exist without the permission of the
University. This clause refers only to the former state of affairs and that, we
would imagine, would be the ordinary mode of ceasing to exist, because if &
college, for example, is participating by means of its, staff in co-operative
teaching, it obviously must give notice to the University that it is going to
cease to exist and that its teachers will no longer be available. The University
will then say: ‘‘Very well, we acquiesce in that position’’, or the University
mayv have proposals to make which would obviate what would generally be an
unwelcome occurrence. There is the possibility that the University might
under those conditions wish to take over and carry on the institution itself as
a University College or Hall, rather than let it go out of existence. If, there-
fore, o College ceases to exist with the sanction of the University in circumstan-
ces of that kind, it seems proper that the University should along with the
Governing Body and the Central Government have some say in how its assets
ought to be disposed of. For. if the University were anxious to take the College
over it would want to take over the assets as well. The clause does not at all
refer to & case where a College, by-some act of God, shall I say, ceases to exist
before it has been able at all to make a reference to the University. It does
not provide for such circumstances at all. T think. Sir, there is a useful func-
tion in this clause and we are anxious-to keep it in. This is one of the terms of
the Conditions of Grant and that ir how it got into the Statutes.

- Nawabzada Muhammad Liaquat Ali Khan: Sir, I would have thought tha$
the .Government would be only too glad to accept this amendment, because it
‘makes a provision for the non-existence of a college in either case whether
with the permission of the University or whether without the permission of the
University. My Honourable friend the Education Secretarv has stated that
the chief reason for including this here is that it is worded like that in the
Conditions of the Grant. That seems to be his main defence for retaining this
Bub-clause. Sir, I think that the amendment that has been moved makes the
position better as far as this particular matter is concerned. My Honourable
friend the Mover of the amendment explained that the question of permission of
the University does not reallv arise in a matter like this. T mean it will cease
to exist whether with the permission of the University or without the permission
of the University. Therefore, 1 would request the Honourable Member to
reconsider whether it is not in the interest. of the Government themselves who
are giving and will have to give verv large sums of monev to these colleges to
provide for either contingency whether with the permission or without the per-
hission.

Then. Bir, my Honcurable friend has stated that the University mav take
over'a college and mav want to run it. Well, 8ir, if the University is taking
bver a colleze and it is being run, then the question of its not existing does mot
srire. Tt still exists. '
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Then, Bir, the third point that has been raised is that when the question of
-deciding as to what should be done with the assets of s college arises, the
Uaniversity also should come forward and have a voice. I do not know on what
ground does my Honourable friend support a -proposition of this kind. The.
assets have been built up either with the money that has been collected and
raised by the Governing Bodies or with the money that has been given by the.
Government. How does the University come into the picture at all? . The
University as such does not give a single penny to any college. Therefore when
the question of disposal of its assets arises, the University really has no share
snd should not have any voice as to how those assets should be disposed of.
My Honourable friend says that if the University were to take up a college
which was wanting to go out of existence, then the University would naturally
take the assets also. Well, Sir, I suppose in a contingency like that, if the
Governing Body and the Government agree that the University should take over
that college, then naturally the assets would be given to the University. But
why should the University have any voice in the disposal of these assets, I fajl
to understand. 1 should think that there is nothing objectionable in the amend-
ment that has been moved. It improves the position to my mind in one
Tespect very much, namely, the non-existence of a college in any case and
under any circumstances which would cover these cases. Secondly, when the

uestion of disposal of ‘assets arises, it is really only the Governing Body and
the Central Government which can have any say in the matter, and to bring
in the University here is not justified under any circumstances. .

I support he amendment that has been moved by my Honourable friend
and I would again request the Education Secretary to consider this proposition
and not depend on the fact that because it Fas been entered here in the statutes,
therefore, it must be retained. I should like to ask him one question: What
would happen in a case where a college ceases ta exist without the permission of
‘the University? What would happen to the assets of that college in that case?
As I say, heré, no provision has been made 'in these statutes and when you
definitelv make a provision for one particular contingency, then the interpreta-
tion would be that in the other case, it is entirely left to the college Governing
Body to do as they please which-I think will not be in the interest of the general
taxpayer because after all, these Colleges are being paid and will be paid very
large sums of money from the general revenues and the Central Government
which is responsible for supplyving this money should have a say in this matter
in either case. ’

Mr. J. D. Tyson: The answer to that.question is that we have not sought
to provide for the second contingenecy at all in this clause. We have only
provided for the first contingency where the college ceases to exist with the
sanction of the University. We find it very difficult to envisaze all the
circumstances in which a college may cease to exist without the sanction of the
University.

Nawabzada Muhammad Liaquat Ali Xhan: Then. whv not leave it out?

Mr, J. D. Tyson: We cannot agree to have ‘‘with the ssnction of the
University’’ left out, as this amendment is worded, without leaving out the
word ‘University’ later on. which we want to keep in.

Dr. Sir Zia Uddin Ahmad: Sir, T do not know what the intentions of the
Government are in this matter. Are they contemplating that they would ask
the Governing Body to retire and they would run the college themselves, as an
integral part of the Universifv. that is, the college will be maintained as an
institution by the Universitv? Tf that is the intention, then this clause has
some meaning. But if this is not the intention. then, I do not see the necessity
for this particular clause at all. Tn the constitution of everv college, there is a
provision that if the college ceases to exist, then the property will be disposed
of in such and such a manner. Tt is really an integral part of the constitution
of every institution in India. So there is no need to make a provision which
alreadv exists in the constitution of a college and this additional provision is
unnecessars. .
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The second point which has already been referred to by my Honourable
friend is that we have made provision for the non-existence of a college with the
permission of the University. But a college may cease on account of other
things like an earthquake, disagreement among members of the Governing
Body or want of funds, and so on. What would happen then? If we pass this
elause nothing would happen to that property and I do not know what they will
do, and whether they will follow the original terms of the contract or not.

The next thing that is not clear is this. These colleges are all registered
bodies and in their constitutions they provide for the manner in which  the
property should be disposed of. ‘When we pass this clause, will those conditions
be ultra vires and will they be replaced by this provision? That is not clear,
Then what would happen if they voluntarily retire and do not run the college
for want of funds? This section surely will not apply in that case and with the
passing of this clause the original provision that they had will wlso be ultra vires.
So I think there will be confusion and it is unnecessary to bring in the Univer-
sity when there is only a contract between the college and the Central Govern-
ment. Money is always supplied by the Central Government and not by the
University, and therefore the University does not come in. The only parties
interested are the Central Government and the Governing Body of the college.
So T submit that the clause is superfluous. it is badly drafted and it makes the
thing more complicated. .1 support the smendment.

Mr, J. P. Sargent: Sir, I should be inclined to agree with my Honourable and
learned friend the Vice Chancelor of the Aligarh University that in most cases
where Government gives a grant to an institution there will be some particular
kind of agreement or implement covering that. But that is actuslly provided
for in this clause where it is said, ‘‘where not specifically provided for’'; in other
words, it deals with cases where such an agreement may not, be in operation.
1 must say that this is a harmless little clause which is useful, but if the Mover
with the consent of the Chair would like to put this amendment in two parts we
would have no objection to the withdrawal of the words ‘‘with the sanction of
the University’’. On the other hand we do attach great importance to the
University being brought in on any such occasion since the ceasing of the
existence of a college would necessarilv create a situation in which the Univer-
sity would be interested. This is merely a matter of consultation and we feel it
essential that the University's interest in such a contingency should be
preserved. Therefore we should not accept the second part but if it were moved
in two parts we would be prepared to accept the first part.

Nawabzada Muhammad Liaquat Al Khan: Sir, I want to ask a question.
The assets of an institution have nothing to do with the University. How does
‘the University come into this?

Mr. J. P. Sargent: We were reminded this morning that we were legislating
for the future. T hope it will not be impossible in the case of the Delhi Univer-
sity, that the University may be given a benefaction of which thev may pass on
a share to the colleges, in which case thev will be interested in the assets.

Dr. P. N. Banerjea: When a college ceases to exist would it be possible for
the University to run the college itself or to run it under the management of a
body created by the University? Is that in contemplation ?

, Mr, J. P, Sargent: That, Sir, is an obvious possibility.

Dr. P. N. Banerjea: In that case there should be no objection.

Mr. Deputy President (Mr. Akhil Chandra Datta): Does the Honourable the
Mover accept the suggestion? !

Syed Ghulam Bhik Nairang: T do not wish to amend my amendment but in
the light of the remarks made by Mr. Sargent T should like to have the per-
mission of the House to withdraw the whole amendment.

The Amendment was. by leave of the Assembly, withdrawn.

8eth Yusut Abdoola Haroon (Sind: Muhammadan Rural): Sir, I move:

“That in clause 16 of the Bill. to clause (38) of Statute 33 in the proposed Scheduls, the
worls ‘or dmv first class securities on the approved list: of the Reserve Bank’ be added
st the end.”
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Undeér clause (38), investment is ullowed in property and securities autho-
rised by law for the investment of trust funds or other securities approved by
the Central Government. I wish to add some other securities -approved
‘by the Reserve Bank, becuuse the Trust Act prowides only for those securi-
ties' which are allowed by that Aet like Government or Port Trust loans, ete.
It' may happen that a college hds money for building purposes but 1t is not
able to put up the building. The!only course open to them is to invest their
money and they have to invest in securities under the Trust Act which means
thas they will get a lower percentage of interest on their investment. But there
are securities which are not covered by this Act and those securities are approved
by the Reserve Bank on which money is advanced if they are deposited witle
them, and by other first class bunks. ‘'First class banks’’ is a phrase which is
well understood in business, i.e., those which allow 80 per cent. of that
investment for advancing money. If such investments are allowed they will
naturally fetch more interest and the colleges wiil thus be able to accumulate
more money. These securities which are on the approved list are also very
good securities hut with different conditions. They cannot be approved by
the Trust Act and therefore the necessity  has arisen that these colleges
should be allowed to invest their surplus money in these securities. I hope
Government will accept this amendment. 8ir, ] move.

Mr. Deputy President (Mr. Akhil Chandra Datta): Amendment wmoved :

“That in clause 16 of the Bill, to clause (38) of Statute 33 in the proposed Scheduls, the
:'or&lo ‘(:; dl.gy first class securities on the approved list of the Reserve Bank’ be added

Mr. J. D. Tyson: The proposal is to add the words ‘‘or any first class secu-
rities on the approved list of the Reserve Bank’'. A reference has been riade
to the Reserve Bank and I am authorized to say that the Reserve
Bank maintains no such guide to investors as the Honourable
Member seems to have in mind. It would no doubt be invidious to publish,
at all events, even if it did maintain, a list in which it divided securities into
first class and other class securities. But in actual fact, Sir, the Reserve
Bank maintains no such list and I submit that the proposed amendment is
entirely meaningless. What my Honourable friend wants to do is, bowever,

covered by the wording of the clause itself: namely,—

“Investment of funds belonging to the College . . . . . shall be made in property
and securities authorised by law or the investment of trust funds or such ofher cll:uea of
security as may, from time to time, be approved by the Central Government.'

That is a wider thing than what we call ‘“‘trust fund securities’’. At all

events, 1 cannot accept the amendment for the reason I have given.

Mr. H. A, Sathar H. Essak Salt (West Coast and Nilgiris: Muhammadan):
Do I understand the Honourable Member to say that there is no approved
list published by the Reserve Bank, or does he object to the use of the words
‘first class securities’?

Mr. J. D. Tysomn: There is no such list published . . .

Seth Yusuf Abdoola Haroon: Money is advanced by the Reserve Bank on
certain securities.

Mr. J. D. Tyson: . . No doubt the Reserve Bank has its own ideas as to
what securities should be accepted for advancing money, but it does nob
maintain, or publish any list of securities of the kind envisaged here.

Seth Yusuf Abdoola Haroom: Sir, T beg to withdraw my amendment.

The amendment was. by leave of the Assembly, withdrawn.

8yed Ghulam Bhik Nairang: Sir, I move: ,

“That in clause 16 of the Bill, clause (7) nf Statute 34 in the proposed Schedule be
omitted."’

With this amendment we pass on to Btatute 84. The heading of the
Statute is ‘‘Instruction provided by Colleges’’. Clause (1) is:

“A College shall provide instruction in such subjects and up to such staudard ss it
may be authorised to do, from time to time, by the Executive Council on the advice of
the Academic Cowuncil.” ) C

3 p.M.
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©  We seek to delete this clause mainly on the ground that the decision #e to
the subjects in which a college is authorised to teach and as to the standard
up to which it is authorised to teach is, according to the wording of this
olause, a variable quantity. It may at one: time be that when the college
happens to be in favour with the Academic.Councii and Executive Council it
is authorised to teach up to the M.A. standerd or even up to the standard of
Doctorate in any of the subjects, .and, later on, when times change and the
institution does not happen to be in favour, the standard may be lowered or
the number of subjects may be curtailed. We say that when the college firsé
sobtained its recognition and satisfied the authorities of the University &s to
the subjects which it can teach and also as to the standard, that decision
should be taken .once for all and only perhaps in case the standard is sought
to be raised there may be a different proceeding undertaken. For instance, an
institution is recognized as authorised to teach in certain subjects up to the
M.A. standard. That should remain there and the standard should uever
be lowered uniess of course later on an application is made by the college to
be authorised to train research students for the Doctorate degree in certain
subjects. Then of course another stage will come and the University may
naturally have to look into the matter and have its say. But unless such a
contingency .arises, such matters should not be left to be disturbed, every now
and then, by the Executive Council on the advice of the Academic Council.
SBir, I move.

Mr. Deputy President (Mr. Akhil Chandra Daita): Amendment moved:

t‘t'];llnt' in-clause 16 of the Bill, clause (/) of Statute 34 in the proposed Schedule be
omitted. :

Mr. J. P. Sargent: Sir, under the definition of a ‘‘college” in the Act
iteelf a college means ‘‘An institution . . . . . in which instruction is provid-

ed under conditions prescribed-in the Statutes’’. So that s Statute of some
kind is necessary. '

I will not take up the time of the House by referring at length to the
question of co-operative teaching with which this particular sub-clause, and
indeed most of the clauses in Statute 84 deal. If Members are not in favour
of co-operative teaching, they will of course support this amendmeni. If, on
the other hand, they share my belief that co-operation between the Univer-
sity and the colleges will not only economise teaching power and enable the
total scope of instruction to be enlarged, but will also ensure” to the colleges
o reasonable share in the higher teaching of the University, then I think they
will feel that the co-operative idea is one which it is desirable to try. And
for that reason, I think, they will find that the srrangements prescribed not
only in this sub-clause but in the other sub-clauses of Statute 34 are designed
to define, as far as may be reasonable and desirable, the relations of the colleges
to one another and to the University in this respect.

I explained the other day why, in my opinion, it was not practicable to
lay down for good and all, when a college was recognized, the subjects in
which, and the standard up to which, it should be authorised to teach. Men,
even teachers, are mortal and changes will occur in co-operative arrangements
which may necessitate reconsideration of this matter, And so loncz as that
reconsideration is carried out in a measure of reasonable fairness, T can see %0
harm whatever in it. So, if Members share my optimism as to the advantages
of co-operative teaching, I feel sure they will support the sub-clause aud will
not bhe able to support the amendment. T feel I cannot personally do so.

Maulvi Muhammad Abdul Ghand: Sir, clause (I) of Statute 34 deals with
the providing of instruction in such subjects and up to such standard as it may
be authorised to do, from time to time, by the Executive Council on the
advice of the Academic Council. It has been moved that this should be deleted.
It Hag been pointed out on several occasions that whenever a ollege requires
to alter the subject or raise the standard of the subject it has to take the
sanction of the Executive Council. Here it says that a college shall provide
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_instruction, irrespective of whether it is in a position or not, or whether its
financial condition permits it to do so, but ‘‘a College shall provide’’ as it ray
be authorised by the Executive Council. I fail to understand this kind of
mentality. I support the amendment.

The Honourable Sir Sultan Ahmed: The question be now put.

Mr. Deputy President (Mr. Akhil Chandra Datta): The question is:

‘‘That the question be now put."”

The motion was adopted}.) ,

Mr. Deputy President (Mr. Akhil Chandra Datta): The question is:

“That in clausc 16 of the Bill, clause (I) of Statute 34 in the proposed Schedule be
omitted.”’ .

The motion was snegatived.

Syed Ghulam Bhik Nairang: Sir, I move: _

“That in clause 16 of the Bill, for clause (1) of Statute 34 in the proposed Schedule, the
following be substituted : ,

(1) 'A College shall provide instruction in such subjects and upto such standard ss it

may arrange from time to time giving information thereof to the University’.

Sir, in the last amendment I sought to delete clause (1) altogether, but i¢
appears that Government is in love with something of that sort so I am now
proposing s much better thing. I say, all right, if you do not want to ge$
rid of that provision altogether, you may change it and give it a better form.
In that you say that a college shall provide instruction in such subjects and
up to such standard as it may be authorised to do from time to time by the
Executive Council on the advice of the Academic Council. It say a much
better provision which will ensure the same result will be my proposed clause
which will make it necessary only to give information to the. University, not
necessarily to obtain its sanction end permission as to what subjects it will
teach and up to what standard. Of course. such information can be given
from time to time as the provision for instruction and the subjects in which
instruction is to be given and the standard up to which instruction is to be-
given vary from time to time. All that should be necessary is to give informa-
tion to the University and not to await its sanction.
~ We have been saying this in a good many matters covered by the present
Bill. The interference of the University, 1 mean the Executive Council and
its ally the Academic Council in matters of this kind should be reduced as
much as possible so as to allow smooth running of the institutions and good
work to go on without interference from the powers that be. Ne harm can
at all befall anv of the. colleges or the University or the cause of education.
The provision simply is that the college shall provide instruction in suel
subjects and up to such standard as it may arrange from time to time giving
informatjon thereof to the University. The University should not be in the
dark as to what a college is teaching and up to what standard. Yet the
college should not be made to wait till the sanction of the University has been
given and conveyed to it and up to that time—pending the receipt of the
sanction of the University—to hold up all its work. .

I think, Sir, the meaning of my amendment is perfectly clear and I
commend it to the Government for acceptance. I move.

Mr. Deputy President (Mr. Akhil Chandra Datta): Amendment moved:

“That in clause 16 of the Bill, for clause (7) of Btatute 34 in the proposed Schedule, the
following be substituted :

‘(1) A College shall provide instruction in such subjects and upto such standard as it
may arrange from time to time giving information thereof to the University'."

ir Muhammad Yamin Khan: Sir, I think there is no harm in Government
accepting this amendment. The present statute will take a lot of time—the
sanction of the Executive Council will have to be obtsined after the Executive
Council have received the sanction of the Academic Council. It is cnly s
matter of procedure—that is the only difference hbetween the statute and the
proposed amendment. The amendment simply proposes that the University
should be informed of the subjects and instruction as soon as a particular
college starts work after the summer vacation—the session usually starts after
the summer. Supposing the university education starts on the 15th July—i$
has been closed for & good part of June and July—the necessary arrangements:
are made during the vacation: the oollege authorities decide that education
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should be given in certain subjects and upto a particular standard. This deeci-
‘sion has to be arrived at very quickly. If after they arrive at this decision
they have to write to the Executive Council saying ‘‘Please allow us to give
instruction in these subjects and up to this standard’’, that Council will have
to send it to the Academic Council and get their sanction; the Academic
Council may not meet. till very late—the members who decorate {lLat
Council may not be available and they may be enjoying their summer holidays
in distant places and they may not be able to come till a few days before
the opening of the University. That means that only a few days will be
left for their decision; and that will be really hard on the .college; the boys
will not know whether they can join that college and that college will no#
lnow whether they .can enrol them or not. My Honourable friend may say
“‘Why should the college authorities wait till so late? Why should they noé
apply in the beginning of the yeur or in March or April?’”’ But my Honour-
able friend will realise that the Government themselves are hot in a position
to say till the budget is passed what amount they will be able to give to s
particular college. After the budget the colleges will know about the Govern-
ment contribution and their financial position—say about the 15th April; and
then the brve and the staff are engaged in the examinations and then the
-summer vacation sterts; and it is not always possible to know how many boys
-will apply.

It has seen brought to notice, in this year, that there has been a sudden
fall in the roll of students. Very few boys havé joined the Delhi Universiby
because they do not know whether their studies are safe or not; they have
gone to other places; therefore it is not possible for the boys or their purents
and guardians to be sure whether they can send a boy to a particular college
or not: the parents of course have got to know and make up their :nind. I
would not like to put my boy in a college till I come to know that a parti-
cular college will he allowed to teach a particular subject. I would naturally
like to make mv arrangements elsewhere and not like to wait till the
eleventh hour. 1 think therefore the formalities under the present
statute are unnecessary; and the amendment contains proper safeguards.
There is this safeguard that all teachers will have the same qualifications,
though in different colleges; it' does not matter what subject tihey
tench. It will really depend on whether the college is financially sound,
whether it has got the money to go in for that education, and whether it has
got the proper staff. If all these things are present—these three things, wie.,
sufficient finance, good staff, and the number of students, they would like to
go in for the highest education; there is no taking risks or doing things in a
hazardous manner by opening classes which they cannot carry on; the
Honourable Member would not like to contribute if I were to open M.A.
classes with only four students; therefore I would not like to open such a
class. But if I.can find money from somewhere else, why shpuld my
Honourable frisnd say that T should not open a class even with four students
on the roll? It is only a matter of procedure involved in this amendment
and I think it will be acceptable to the Government unless they can show
and convince us that. it is wrong.

Mr. Lalchand Navalrai: Sir, I find that the amendment that has been put in
is not happily worded or happily proposed . . . . . .
Nawabzada Muhammad Liaquat Ali Khan: It is not happily understood !
Mr., Lalchand Navalral: By the Government, you mean. I have under-
stood it all right. T find that the olause itself requires the sanction of the
Executive Council in regard to the subjects that are going to be taught and
the instructions in those subjects and the standard which mav be authorised
from time to time by the Executive Council.” Now, one can understand this: if
the interference or the sanction of the Executive Council is not necessary,
* then T think the whole clause should be omitted; and an amendment: to that
effect was put in, which has not been accepted. That was an amendment.of
some substance. But there is no substance in the present amendment. Tke



THE DBLHI UNIVBRSITY (AMBNDMENT) BILL 965

present amendment only says that instead of getting the sanction—it will
.amount to ‘that—only information need be given by the colleges to the
Executive Council about the subjecte and the instructions. I ask, what for
is this information being given? We are giving irformation to the University
authority . . . . .

An Honourable Member: What is it for? ,

Mr. Lalchand Navalrai: To be thrown into the waste paper basket! Or they
‘think it is some routine business, something has come and we take no notice of
_it. It you give information, if you go so far as to say that you are prepared to
give information, then I think you have lost your case. Sir, I oppose the
amendment. . : ’

Mr. Kailash Bihari Lall (Bhagalpur, Purnea and the Sonthal Parganas:
Non-Muhammadan): I am tempted to support this amendment. The amend-
ment proposed by Government is to this effect: .

“A college shall provide instruction in such subjects and up to such standard as it
may be authorised to do, from time to tims, by the Executive Council on the advice of the

Academic Council.”’

That is mandatory and obligatory on the college to follow. Circumstances
may arise in which a certain college may not be in a position to carry out the
wishes of the University. In that case the fate of the college must be hanging
in the balance. I think advantage may be taken by the University against a
certain college which'may have gone against the wishes of the University, and
the position of that college may become precarious. It will mean a halter round
the neck of an educational institution. Whether they have funds or not,
whether other circumstances permit or not, the college will have to abide by the
wishes of the University in the matter of teaching subjects up to the standard
desired by the University. So, the amendment proposed hetre seems to be n
good alternative for the kind of mandatory provision. The amendment now
proposed says:

‘(1) A college shall provide instruction in such subjects and upto such standard as ft
may arrange from time to time giving information thereof to the University."

This is more desirable because it is left to the college to fathom its own
capacity for imparting educatipn in the subjects the particular college wants. 1%
may be urged in that case that the college may not like to teach in subjects
that are desirable in the public interest and that the University may like that
those subjects should be taught in the college, but the college will follow ite
own way. But it seems to me unnatural that a college will be 8o self-willed as
to undermine its own interest by teaching to a lower standard, or teach
subjects according to its sweet will without injuring its own reputation. It is
in the nature of things that a college will look after its own interests and itd
own reputation, and generally ‘it is the case that it tries to impart instruction
in subjects that may attract more students or may enhance its own reputation.
So, there is no fear that the college may go astray in selecting subjects to be
taught or in keeping up to the standard required. Looking at the question from
that point of view, I think the amendment suggested is more natural and gives
more scope to the college and there is less chance of any halter being hung
round the neck of an educational institution, because it has always to fear
what sort of mandate may be issued from the higher authorities and we do not
know whether the college will be in & position to carry out that mandate, and
in that way the position of the institution is always precarious. Whereas under
the proposed amendment, they are free to carry on according to their might
and capacity to impart education and act in 3 manner which will enhance the
reputation of the University. In this view I support the amendment.

Mr, J. P. Sargent: I am aware how poor my powers of explanation are. I
do feel that I have completely failed to explain to the House the advantages
of the system of co-operative teaching. I have been churged with being in
love, or Government have been charged with being in love, with that system.
I would not put my affection so high as that, but I do regard it as an extremely
sensible ahd practical method of conducting, at any rate, higher teaching in an

institution like a university. But if you are going to have co-operative teach-
.ing somebody has got to have the lasf ward as to the arrangements for it.
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snd it appears to me that that body logically is the Executive Council acting
on the advice of the Academic Council, which itself will nct on the advice of
the Board for co-ordinatini co-operative teaching on which, if my memory
serves me right, all the colleges are represented.

_ Now, Bir, I am the last person to wish to apply arbitrary restrictions to the
desires of colleges to teach up to a high standard in as many subjects as is
economically possible, but one has to have regard to practical considerations.
Supposing there are very few students in a certain subject to be taught up to
the M. A. stage and a college offers to undertake that instruction and that is
approved; quite clearly it “would be extremely unbusinesslike for angther
college, for some reason into which we may not enter, to set up a rival class
in the next year in the same subject. Clearly, the University’s interest is to
enlarge teaching and to get colleges to provide as much instruction of a higher
standard as is possible. But there must be somebody to see that there is
not uneconomic and undesirable competition between colleges. I think personally
that it is very unlikely that any of these issues will arise, but it is necessary
to provide for settling them when they do.

My Honourable friend, Sir Muhammad Yamin Khan, has referred to the
question of time. I. agree that that is an important factor. Obviously in a
matter of this kind decisions may be required in a hurry. Normally the teaching
srrangements of the University for the next ucademic year are settled at the
end of the preceding academic year, and we have been rather hoping that
under the new system of grants which are calculated on a formula,—that,
subject to the general approval of this House to the budget, the colleges will
in future know better where they are likely to stond from the financial point
of view than they have ever done when the grants were subject to variation.
If after making all the arrangements for co-operative teaching, a teacher shall
we say, who was to teach Arabic up to the M. A, standard, should unfortunately
leave, die or otherwise not become available during the summer vacation, then
there will be, I imagine, the Standing Committee of the Co-operative Teaching
Board to deal with such emergencies, or alternatively, under the powers vested
in him, the Vice Chancellor is entitled to give a decision in a matter of this kind.
I cannot conceive that there will be many of these questions, but I do say that
if they arise, you cannot have a college waiting a long time to know whether it
will or will not be authorised to teach a certain subject. T think ample provi-
wion already exists for dealing with this. Again, I make my appeal to Honour
able Members, whether they believe in this scheme or not as an educational
experiment or as any other kind of experiment, at any rate, to give us, who

" are interested in it, credit that we shall try and make it work as smoothly as
possible. It is not in our interest to fry and present unnecessary obstacles to
the successful working of this co-operative teaching. For these reasons I hope
this amendment will not be pressed, but if it is pressed, 1 regretfully have to
say that we shall have to opposs it.

8ir George Bpence: Let the question be now put.

Maulvi Muhammad Abdul Ghani: I am the first person to support the
sdvancement of lesrning and I have always done it. But everything muss
be within the medns. We have repeatedly asked for an assurance from the
Finance Member whether he is going to provide the necessary money which
may be required to carry out the provisions of this measure, but we have been
disappointed at his studied silence. Here the Education Department urges that
sll such improvements should be had but I say it should be within the means
of the institutions which are going tn be arked to comply with these provisiona.
There is no mention in the clause that the institutions will be asked to introduce
eertain things according to their funds. Tt is® obligatory on them to starh
. teaching of certain subjects once they are asked to do so by the Executive
Council after consultation with the Academic Council. If they are asked to
introduce & higher standard, there is no option for them to refuse. The
"amendment proposed is a very modest one. It serves the purpose of the
Government and a4 the smme time it does not comps] the institution o hawe
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its standard raised in certain subjects. I think the authorities here are counting
their chickens before they are hatched. They should try to secure meney and
it is difficult to get money in these days of war and scarcity. Let better times
come when all will equally contribute money. Therefore, the Government
should not be in a hurry. After all, these Statutes can be amended by the
Court and the Executive Council as many times as the ‘authorities like to suit
their convenience. Why show so much impatience? 1 think all these elements
and factors should be taken into consideration and I think the authorities should
revise their decision. It is not a question of communalism here. It is the
financial aspect of the thing that has got to be considered. You will be
imposing a sort of compulsion on an institution whieh has no money and
cannot have any money in these days. 1 hope the Government will revise
their decision and accept the amendment moved.

Nawabzada Muhammad Liaquat Ali Khan: My Honourable friend, the
Bducational Adviser, has supported the retention of this sub-clause in the
language in which it is put down here on the ground that it would facilitate
co-operative teaching. But as my Honourable friend knows, this sub-clause
does not apply only to co-operative teaching. 1f and when a system of co-
operative teaching is introduced, then certainly a sub-clause like that would be
necessary but what happens now 1s that a coﬂege wants to start teaching in a
certain subject. It has to apply to the University. The University tukes, as
I have, stated on another occasion, an unduly long time over giving its decision.
It is really to prevent a thing like that happening that we seek to amend this
sub-clause. Co-operative teaching, as I stated the other day, does not seem
to be possible till such time as the colleges are situated in the same locality.
For that we will have to wait at least till after the war and perhaps a few
years till after the war. At present, this sub-clause applies to all types of
teaching. The amendment seeks to provide that if a college fulfils the condi-
tions that are laid down regarding the number of teachers, their quali-
fications and so on, then that college can start teaching any subject
by informing the University to that effect, and the University have
got power to see that the teaching is done in uccordance with their
rules -and regulations and is dome under their supervision. 1 would
like to draw the attention of the House to sub-clause (4) of the same Btatute:
All recognised teaching (and of course we have given an amendment to remove
the word ‘recognised’) in conmnection with the University courses shall be
conducted under the control of the ‘Academic Council by teachers of the Univer-
sity.

Now, there is a complete control of the Academic Council, the body which is
responsible for supervising the teaching work in the University. All the teaching
in the colleges will be subject to the control of the Academic Council. 8o,
there is no question of any college making inefficient arrangements for imparting
education to its students. When we start co-operative teaching, then a power
like thdt -would be absolutely necessary but this power will not be used by the
Bxeosutive Council only in cases where there is a propossl to start co-operative
teaching. This power is being used, has been used in the past, for any kind of
teaching, whenever there is a question of teaching a new subject or raising the
standard of a particular college. My Honourable friend the Educational Adviser
has referred to co-operative teaching and he has been quite frank in saying,
though he did not want to use the word ‘love’, that he is not in love with this
system but he is certainly enamoured of it and I personslly think that it is an
experiment worth trying. I do not say that we should not start co-operative
teaching but what I do submit is that for the system of co-operative teaching to
be successful it is necessary that certain conditions must be fulfilled and those
conditions do not exist todsy. If the University today started co-operative
teaching in any particular subject, then I think to a very large number of
students, who would be in other colleges and not on the University site, it
would be & great hardship. You can only make it a success when the complete
scheme materialises in the form of the establishment and construction of these
solleges round about the University buildings. Therefore, all these amendments,
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that follow, to this statute, are really intended with that purpose. Instead of
leaving it completely to the Executive Council to decide whether they should
allow a certain college to do teaching in certain subjects or whether they should
not, we want that the teaching should be under the Executive Council but that
a college should be allowed to start classes without getting the previous sanction
or should be allowed to start classes if that college fulfils those conditions.
That really is the object.

Bir, there is a saying: Once bitten twice shy. We have had rather a sorry'
experience in the past. I have not hidden this fact before and I do not hide i%
now and that is why we are really very nervous whenever a provision like this
comes before us because of the absence of our voice in the affairs of the
University. All that we try to do by means of these amendments is that we
try to reduce the chances of any injustice being done to any particular college
to the minimum. That is the intention. Our intention is not to hamper educa-
tion in any way. We are as anxious as anybody else to have the best type of
education in the University. As I stated just now, we have studied this very
carefully and we have suggested certain amendments which do not affect the
fundamental idea underlying this but which certainly make it less difficult for
those unfortunate colleges which have not got any voice in the University to start
higher classes or open classes in new subjects. That is why I support the
amendment that has been moved.

Mr. Deputy President (Mr. Akhil Chandra Datta): The question is:

“That in clause 16 of the Bill, for clause (7) of Statute 34 in the proposed Schedule, the
following be substituted : .

‘(I) A college shall provide instruction in such subjects and up to such standard as it may

y”n

arrange from time to time giving information thereof to the University’.

The motion was negatived.

Syed Ghulam Bhik Nairang: Sir, I move:

_'t:zl;.t in clause 16 of the Bill, clause (#) of Statate 34 in the propoped Bchedule. Be
omitted.”’ -

Clause (2) which I seek to delete reads as follows:

“Where a College desires to raise the standard or alter the subjects of instruction im
respect of which it is recognised, the procedure prescribed in respect of its recogmition
shall, as far as applicable, be followed.”

Sir, as happened in the case of a few amendments before, this amendmens
too is due to our very peculiur situation. We do not belong to the circle of the
initiated and very often do not understand the idea underlying a particular provi-
gion. Now, this clause that I have just read out to the House is strangely re-
miniscent of clause (16) of Statute 33. .

Mr. J. D. Tyson: May I say that for the reason which my Honourable friénd
has just pointed out, we do not propose to oppose this amendment from this
gide. We are prepared to accept it.

. Syed Ghulam Bhik Nairang: I am glad that my Honourable friend Mr: Tyson,
who the other day caught me napping over a little point of grammar and gently
tcuched me on the shoulder to rouse me from my temporary torpor, has con-
fessed his own mistake and said that he does not want to oppose this amend-

ment. So we are quits.

8ir, I move.
Mr. Deputy President (Mr. Akhil Chandra Datta): The question is:
.‘.Eglt in clause 16 of the Bill, clause (2) of Statute 34 in the proposed Schedule be
omitted.”’
The motion was adopted.
Seth Yusuf Abdoola Haroon: Sir, I move:
“Thav in clause 16 of the Bill, in clause (3) of Statute 34 in the proposed Scheduale, for
:.ho b:ordub .;]gt:l.?t the previous permission of' the words ‘withomt giving previous notice
U \.u 3 ‘.I .

Clause (3) reads as follows:

_ “A college may not, without the previous permission of the Executive Council and the
Acsdemic Council, suspend instruction in any subject which it is authorised to teach.'’
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For the words ‘previous permission’ 1 would like to substitute .°previous
notice’. I cannot understand why a college which would like to suspend one
.of the subjects should get the permission of the University. If it tries to obtuin
the permission of the University, it might fail to get & in time which may result
in a waste of time. 1 think, the notice should be quite enough. If a - college
gives notice, it rnust be sufficient for them. Therefore, the question of per-
rission . should not arise. Sir, 1 move. !

Mr, Deputy President (Mr. Akhil Chandra Datta): Amendment moved:
“That in clause 16 of the Bill, in clause () of Statute 34 in the proposed Schedule,, for
4he words ‘without the previous permission of' the words ‘without giving previous notice
to’ be substituted.’ . .
Mr. J. P. Sargent: Sir, I will try and be very brief in deference to the feelings
of the House. As I have explained in connection with the co-operative teaching
system, if it is necessary for somebody to make a final decision us to whut subk-
_jects a college shall undertake, it seems to me all the more necessary in the
interests of students that a similar body should have u similar voice with
regard to a college giving up teaching which it has undertaken™to provide.
.[At this stage, Mr. President (The Honourable Sir Abdur Rahim) resumed
the Chair.]

Clearly, a college may suy: We will provide teaching up to the M. A.
standurd in u certain subject and the co-operative body will say, there are only
eight or nine students in the whole University wanting this subject, if you will

azy Undertake to provide a teacher for this clags, we will suggest that

7 all the students should attend your elass. Then, that college
becomes responsible for teaching the students in that particular subjeot. Hon-
ourable Members will appreciate the fuct that a mere notice from that college
that they no longer propose to carry on that class would hardly be -a sufficient
safeguard for the interest of”the students. On the other hund, they should
say: we will carry on this class for some time, please enable us to do so and
after a certain period, will you please release us from this obligation? [ plead
that in beth cases perinission is necessary hoth in the case of o college undertaking
a4 new commitinent and of its giving up & commitment which it has already
undertaken. For these reasons, I am afraid 1 must oppose the amendment.

Maulvi Muhammad Abdul Ghani: Sir, I think it is like this. I feel appetite,
but I must wait for a week to take my food. Here the colleges and institutions
feel their difficulty in financial matters, and if they go on waiting for years
together in olLtaining sanction or permission of the Executive Council to suspend
teaching in certain subjects, wherefrom will the money come. The Govern-
ment would not come forward to give money. If the Government will be respon-
sible financially, in case there is any delay in giving sanction, it is all right.
But no such guarantee is given to the colleges. Tﬁe colleges have to stand
on their own legs. So, it is better that the amendment should be accepted.
It only says that the college may not suspend it without giving previous notice
to the Academic Council. TIn clause (1), it is said that a college shall provide
instruction in such subjects as it may be authorised to do. The college says
that it is not'in a position to give instruction in such subjects and up to such
standard. If they do not get enough funds, their position is precarious. They
should be given some alternative to get out of the difficulty. This is the only
proper remedy to help the college or institution. I think the Honourable the
Mover has brought forward a timely amendment and T hope the House will
accept the amendment. . )

Mr. Kallash Bihari Lall: Sir, I oppose this amendment because T feel there
is great foree in the argument that the interest of the students will suffer if thie
amendment is given coffeet to. T have heard the argument advanced bv my
Honourable friend Maulvi Muhammad Abdul Ghani that if the college is
starving and if it has no money to carry it on, how.can it wait for the ﬁe'ﬁﬁig.

"gion of the University and run the institution! Of eourse, so far as the ques-
tion of fund is concerned, no doubt it is a thing to be teken into consideration.
f the college is so hard up for money that it cannot run the institution at all,
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then permission is given by the University. Of course, no doubt it is a situa-
tion that should be taken into consideration. But the interest of the students
is still more important than she financial condition of the institution. It seems
to mc that if the college is allowed fully to close down teaching in certain Sub-
jects, on the mere service of a notice to the University, then the condition of
the students must be precarious. This is a thing which ought to be taken
into consideration and no college should be allowed to stop teaching in subjects

merely on the service of notice to the University. With these observations, 1
oppose the smendment. .

Mr. President (The Honourable Sir Abdur Rahim): The question is:

*‘That in clause 16 of the Bill, in clause (82 of Statute 34 in the proposed Schedule, for
the words ‘without the previous permission of’ the words ‘without giving previous notice
to’ be substituted.”

The motion was negatived. N

Syed Ghulam Bhik Nairang: Sir, I move: g

“That in clause 16 of the Bill, in clause (3) of Statute 34 in the proposed Schedule, for
the words ‘is authorised to teach’ the word ‘teaches’ be substituted.’’ )

Sir, 1 call attention to the misprint in the printed.list of amendments. The
word should be ‘teaches’ and not ‘teachers’.

Sir, clause (8) of Statute 34 which has been under discussion just now says:

“A college may not, without the previous permission of the Executive Council and
the Academic Council, suspend instruction in any subject which it is authorised to teach.”

I want the words ‘is authorised to teach’ to be omitted and the word
‘teaches’ substituted. Sir, there is a difference between the two expressions.
A college may be authorised to tencli u subject, bur may not actuully be teaching
it yet. If a college having obtained permission of the Executive Council and
the Academic Council to teach a subject, to give instructions in a particular
subject has not yet started giving instruction in that subject, then [ think
there ix no reason to say that the mere fact that it has been authorised to teach
that subject, that permission to that effect has been granted to it, makes it
obligatory on that college to go on imparting instruction in that subject unless
it bus obtained the previous sanction of the Executive Council to suspend it.
This will include even suspension of instructicn which has not vet begun. Tf the
mere fact that permission has been grunted means that mstruction must he
tnken to have commenced and should not he suspended. | think, Sir, that would
be a very unreasonable proposition to propound. There is one stage, giving
permission, there is another stage of actually carrying out thal  permission,
tuking udvantage of it and starting’ instruction. ¢ So, what is really contemplated
bv this clause is that once you have started teaching in accordance with the

permission of the Executive Couneil, you. should not suspend it without permis-
fion. .

1 think the amendment which 1 win suggesting will muake the clause clear.
Without such an amendment, an absurd result will follow that the monment I
have been authorised to teach a particular subject, T wust ipgo facto bé taken
as uctually teaching it and should not suspend it. Surely the two things are
quite distinct. T am authorised and 1 start teaching. When | start teaching
I should not have the right to suspend that teaching without obtaining permis-
sion. There is of course bound to be nn interval between my getting permis-
sion and my actually starting taking advantage of that permission. During that
time there is no duty on me not to suspend what I have not started. Sir. I
move,

Mr. President (The Honourable Sir Abdur Rahim): Amendment moved:

“That in clause 16 of the Bill, in clause (3) of Statute 34 in the proposed Schedule, for
the words ‘is authorised to teach’ the word ‘teaches’ be substituted.”’

Mr. J. D. Tyson: Sir, I thought that this amendment was put in as being
.consequential to Nos. 88 and 89 und I was a little surprised that after they were
negatived it is now being moved. But apparently what is troubling my Hon-
ourable ‘friend is the phrase ‘‘suspend instruction’’, and he has centred his argu-
ment on t.hat phrase, although his amendment is to substitute ‘‘teaches’’ for
¥is authorised to teach”. T do not. think that thiz clause at all affects the case
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where a college has been '‘authorised to. teach’” but has not begun teaching.
Ther: can be no question of “'suspending instruction’’ in such a case; they
cen only suspend instruction when the thing has actually begun. The mam
point of the clause is the same as that of the clauses that have preceded
it, and we do not like the amendment because '‘is authorised to teach’’ is the
pusition taken up in clauses 1 and 2 of this statute and those words may just
as well stand in this clause. Sir, 1 must oppose the ammendment.

. Sir Muhammad Yamin Khan: Sir, I could not follow the Honourable
Member’s argument. Emphasis was laid on the point that instruction cauuot
be suspended when it has not started. The point was that there can be suspen-
sion of u thing which exists, not of something which does not exist.

Mr. J. D. Tyson: That was my point; I am sorry if I did not make it clear

8ir Muhammad Yamin Xban: I could not follow the argument. Our point
is that we may be allowed to give instruction in many subjects but ulthough the
teaching hag not started this statute is to take effect immediately from the
beginning of the academic year. If that is the idea it will make the positicn
of sume colleges very hard, becuuse they may have got permission bhut could not
start the instruction at once and thought of starting it later on. If this remains’
it will mean that they have suspended instruction. But what we want is that
this should not take effect until they have actually started the instruction.
Tlercfore we want to substitute the word ‘‘teaches’” for ‘‘is authorised to teach''.
That will mean that there will be no suspension until the teaching has started.

Mr. J. D. Tyson: Sir, I may make a suggestion which may meet my Hon-
ourable friends’ point. I would not mind, if the Chair allows an amendmen®,
:.hat] the words “‘and teaches'’ be inserted after the words ‘‘is authorised ‘o
teacl’ . '

.S‘yod Ghulam Bhik Nairang: I have no objection, Sir, That will meet the
pomt. .
Mr, President (The Honourable Sir Abdur Rahim): The question is:

"“‘That in clause 16 of the Bill, in cla 3) of Statute 34 in the proposed Schedule, afte
the words ‘is authorised to teach’ the l:?&r ‘and teaches' be inngrt-e?f?? » e

'I'he motion wus adopted.

Syed Ghulam Bhik Nairang: Sir, T move:

“That in clause 16 of the Bill, in clause (f) of Statute 34 in the proposed Bchedule, the
word ‘recognised’ be omitted.”

Clanso 4 says that all ‘‘recognised’’ teaching in connection with the Uni-
versity courses shall be conducted under the control of the Academic Council
by teachers of the University, and I wish to strike out the word ‘‘recognised’’.
When the teaching is to be conducted by teachers of the University,—and we
know the implication of the phrase ‘‘teachers of the university’’,—surely it is
teaching by recognised teachers, i.c., recognised as possessing the necessary
qualifications.  So, teaching by them is to go on under the control of the
Academic Council. Where is the need for the word ‘‘recognised’'? The teach-
ing is according to the University courses; that also means approved and
sanctiongd by the University. Tt is by men who have been admitted to possess
the necessary qualifications for teaching those subjects. When all these
requisites have been fulfilled, one fails to see what need there is for using
the word ‘recognised’. TUnder these circumstances, that word is superfluous
and should be omitted. Sir, T move, ’

Mr. President (The Honourable Sir Abdur Rahim): Amendment .movel:

““That in clause 16 of the Bill, in clause Statute in t
word ‘recogaised be. omito nse (4) of ute 34 in the proposed Schedluln. the

Mr. J. D. Tyson: This is a very.small point, but we prefer to keep the
word in order to keep in line with section 7(i) of the Aect. Secetion () invs
down .that ‘All recognised teaching in connection with the Tniversitv PR
shall be, ete., ete. . . .””. Where the statute is on the same Hllhfe..t'.f‘ o
in our opinion, better to keep the same phraseology as in the Act itself

Nawabzada Muhammad Liaquat Ali Kbhan: Mavy T ask a queationt? Te there
such a thing as ‘not recognised teaching’ in the University?

Mr. J. D. Tyson: I do nof think so.
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Nawabzada Muhammad Liaquat Au EKhan: Theén what diference does ¢
make? ) ' ’

Mr, President (The Houcursble Bir Abdur Rahim): The question is:

“That in clause 16 of the Lk, in clause (4) of Statute 34 in the proposed Schedule, the:
word ‘recognised’ be omitted.’

T'he motion was negutived.

Syed Ghulam Bhik Nairang: Sir, 1 wove: .

“I'hat in clause 16 of the Bill, in clause (¥) of Statute 34 in the proposed Schedile, all
thoe words beginning with the words ‘the Executive Council’ and ending with the words
‘and tbe University’ be omitted.” i
4 Clause (8) ot the Statute reads as follows: o

“The teaching work of colleges shall be subject to the ocontrol of the Academic Council
The KExecutive Council may, atter considering the advice of the Academic Councjl and in
consultation with the authorities of the recognised College or Colleges of the University,
direct that such part of the teachiug of the University as may be prescribed by the
Ordinances may be provided ou a basis of co-operation among the colleges or among the.
Colleges und the University.l

N

1 want to delete the wholsof this clause practically excepy the first sen-
tence—""The teuching work of colleges shall be subject to the control of the
Academic Counecil’’, .

After reading the whole body of Statutes which has preceded this cluuse,
1 do not really see thut uny pomnt hus remained to be eleared up by this clause -
80 as to mention all those matters which L want to be owitted trom this cluuse.
All that is necessary is to say that “'the teaching work of colleges shal]l sub--
ject to the control of the Academic Council”’.  Alter that whatever is pres-
cribedd in the rest of the cluuse ure things which huve been alreudy sutticiently
and clearly provided for. Why repeut all those things in this clause again?
For instauce, to say thet the lxecutive Council may, after considering the
advice of the Acudemie Council and in consultation with the authorities of vhe
recognised college or colleges of the University, direct that such “part of the
teaching ‘of the University, us may be preseribed by the Ordinances’ may be
provided on a busis of co-operution, ete., ete. The idea of co-operation we
have already had. Where is the need of saying that if such and such a pro-
cedure is adopted, the Executive Council may- direet that there shall be co-
operative teaching in the college. 8o, 1 would delete this long second sentence
in the clause, Sir, 1 move. - .

Mr, President (The Honoursble SBir Abdur Rahim): Amendment moved:

“That in clause 16 of the Bill, in clause (8) of Btatute 34 in the proposed Schedule, all
the wordr beginning with the words ‘the Executive Council’ and ending with the words
‘and the University’ be omitted.” -

Mr. J. P. Sargent: Sir, on & large number of previous occasions Mewbers of
this House have been good envugh to take my word, or not to take it, thal
the clause under consideration referred to co-operétive teaching, Here, for
the firsk tine, we have co-operative teuching specifically referred to. 1 venture
to suggest. to my Honourable friend, the Mover of the amendment, that the
words he proposes to omit are important and necessary and do define in suth-
ciently precise terms tho procedure by. which co-operative teuching shall be
contmlled. It mukes it clear that the Executive Council will act on the advice
of ths Academic Couneil and will act in ‘consultation with the authorities of the
recoghised college or colleges of the University, und direct that such part of tne
teachine -of the University as may be preseribed by the Ordinances may be
provided on a basis of co-operstion among the colleges or among the colleges.
and the University. This seems to me a reasonably clear definition of the
way in which co-operative teaching should be carried out and if, as I hope,
we are agreed that this experiment is worth trying, it seems to me quite essen-
tial that somewhere in the Statutes this procedure should be incorporated.
Ther fore, 1 feol that this is a very important part of this Statute and 1 resist
the : mendinent to omit it.

Syed Ghulam Bhik Nairang: Tn view of what my Honourable friend, Mr.
Sargent, has told us, T would ask the permission of the Houge to withdraw »
my amendment. .

The amendmaent was, by leave of the Assembly, withdrawn.

s
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Maulvi Muhammad Abdul Ghani: Sir, | move: i
“That in clause 16 of the Bill to clause (8) of Statute 34 in the proposed Schedule, the
following be added at the end :

‘The ordinances may further provide for period of teaching works which in no case
be less than 26 hours a week by every teacher, lecturer; professor or Principal of an-
institution and also for proportionate reductiou of salaries or remuneration for failure of
such teaching works’.” . :

Sir, sfter the sad experience of yeurs together, 1 thought it proper vhas
some kind of ‘restriction should be put on the teaching staff. 1 have already
pointed out on previous occasions that the fault does not lie only with the’
students when they fail. If the students do not receive proper training they
are bound to fail in time. IParents have to lose money over them and ihe
country has also to suffer becuuse the taxpayers huve to contribute towurds
the educational expenditure. 1t so happens that though periods for teaching
are fixed the teaching staff do not care for that. Before going further, 1 say
that the periods of teaching are not of 60 minutes, as we have in this House.
They are generally for 40 minutes or 45 minutes. So the period in institutions
is quite different from the period of work elsewhere, and 1 have said here thut
the period should be 26 hours. In fact it is less than that. It wil] be about
19 to 20 hours. If a teacher does not devote so muech time over teaching he
deserves some kind of reduction in his salary. I know that some iriends of
mine here will come forward and say that they are not properly puid. 1 do
not contend that. But then let the pay of the teachers be raised to ahything
that the House likes. Still whatever the standard of salary, there should be.

some restriction . . .
Mr, M. Ghiasuddin: If he is an honorary I'rofessor, what do you suggest?

Maulvi Muhammad Abdul Ghani: An honorary teacher has got no salary.
This is concerning those getting salaries and remuneration. «

Mr. M. Ghiasuddin: What is the punishment for an honorary Professor?

Syed Ghulam Bhik Nairang: No punishment.
Nawabzada Muhammad Liaquat Ali Kban: Is it not enough ‘thut he is.
honorary?

Maulvi Muhammad Abdul Ghani: Whenever 1 have seen that tho teuching
statf happens to be in their classes they always come late and whatever time is -
left they pass in talking and dozing. Often times private tuitions are allowed
to them und after working al] day and night, when they cowe to their classes,
they are so fatigued that they do not take much interest in giving their lectures
to the students. As o remedy against this 1 proposed on the previous occasion
that there should be some kind of punishment for a less percentage of pusses
but | regret to say it was 'not accepted. This is not a trifling matter. [t
deserves the serious consideration of the House because the parents’ monics are
con&:ernedn The poor boys have to devote their attention and energy 1t
study .. . . '

Mr. President: (The Honourable Sir Abdur Rahim): [ do not think she
Honourable Member need harp on the poor boy. The teachers are more zon-
c{srned in this. I think the Honouruble Member has mude his meaning juite
clear. )

Maulvi Muhammad Abdul @Ghani: | hnve seen that on account of inattentive-
ness and the faults of these teachers the country has suffered. I would like-
to quote figures but T am afraid of the Chair. So I will content myself by
saying that in the primary stage there is a general wastage of about 98 per zent,
but the wastage is less at the middle stage and still less in stages upward.
Similary, the other day . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member had better not speak of the other day. ‘We have had enough of ihe
other day. R

Maulvi Muhammad Abdul Ghani: 1f T cannot refer to it I shall have to quote
figures and that will take much time of the House.
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Mr. President (ILe Houowable Sir Abdur Lahim): The Honourable
Member must not refer to what happened the other day. '
Maulvi Muhammad Abdul Ghani: On account of the faults of these Profes-
sors and teuchers we find that at the Matriculation stage, including wmale and.
female, 1,20,004 appeured ‘at the examination und 73,090 passed.

Mr, President (The Honourable Sir Abdur Ruhxm): The Honourable
Member is going back. I must ask the Honourable Member not to go on.
repeating himself.

Maulvi Muha.mma.d Abdul Ghanl 1 did not follow what the Chair said.

Mr. President (The Honourable Bir Abdur Rahim): The Honourable.
Member must not repeat. ' ’

Maulvi Muhammad Abdul @hani: I have never repeated anything.
Mr. President (The Honourable Sir Abdur LRubim): They Homourable

Member must confine himself to this amendment.

Maulvi Muhammad Abdul Ghani: Then let me proceed from the 1. A, :he
B.A., und M.A. 1 do not like to spenk about the Matric stage. At the 1.A.
and IS¢, examinations . . . .

Mr. President (The Honourable Sir Abdur Rahiin): The Honourable Mem-
ber must not go into ull that; he must accept my ruling; otherwise | shall
"have to ask hlm to discontinue his speech,

Maulvi Muhammad Abdul Ghani: 1 am not referring to those figures, Sir.

Mr, President (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber must aceept my ruling; he must not go back to his previous amendment.

Maulvi Muhammad Abdul Ghani: 1 um accepting your ruling, Sir, but . . .

Mr. President (The Honourable Sir Abdur Rahim): 1 will have to ask the-
Honourable Member to sit down if he persists in repeating himself.

Maulvi Muhammad Abdul Ghani: 1 want to know whether the Chair is
ready to hear my further submission or not.

Mr. President (The Honourable Sir Abdur Rahim): The amendment is
there and the Honourable Member has spoken on it quite -enough.

Maulvi' Muhammad Abdul Ghani: I am making my submission whether:
the Chair is ready to hear my further submission or not.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber must confine himself to this amendment; he must not get into the
figures of literucy, etc. It has nothing to do with this.

Maulvi Muhammad Abdul @Ghani: [ say that T cannot therefore follow the-
result . .

Mr, President (I'he Honourable Sir Abdur Rahim): The H()noumblc Mem-
ber has said that already. '

Mbiulvi Muhammad Abdul Ghani: Without proof, it | go on saying some-
thing, nobody will believe me, they will laugh at me and say that I merely
made these statements without producmg any figures in support. 1 say there-
fore that .on account of their improper teaohmg, nt the I. A. examination
16.956 students failed . \

Mr, President (The Honmxmblc Sir Abdur Rahim): T must ask the Honour-
ahle: Member to discontinue his speech and sit down if he will not accept mv
ruling. . Will the Honourable Member resume his seat?

Amendment moved .

Maulvi Muhammad Abdul Ghani: Sir, T again rise to . . .

Mr. President (The Honourable Sir Abdur Rahim): T cannot-allow the IIon-
ourahle’ Membor to speak. He has spoken T ask him to resume his seat.

Maulvi Muhammad Abdul Ghani: T strongly protest, Sir: though T resume
"my seat.

N
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Mr. President (I'he Honourable Sir Abdur Rahimn): Amcudment moved:

*‘That in clause 16 of the Bill, to clause (&) of Statute 34 in the proposed Schedyle, the
following be udded at the end :

“I'he ordinances may further provide for period of tcachipg works wihich in no cass
be less than 26 hours a week ,by every teacher, lecturer, protussor or Principal of an
institution and. also for proportionate reduction of salaries or remuneration for failure of
such tcaching works’.”

Mr. J. D, Tyson: Sir, 1 think for very obvious reasous this ig an umeundment
which we cannot accept.

Dr. Sir Zia Uddin Ahmad: Sir, 1 huve heard of wastage und stugnation in

wonnection with primary schools; but today 1 heurd for the first time the suine
phruseology used about a university and higher edueation. 1 must say L did
not understand it very well. It is very ditlicult to prescribe the nuiuber ot
periods in the cuse of university teuchers. You can make a teacher come to
the cluss ut purticular bours and to sit in ‘the class for u particulur time, but
you cunnot force him to teach the whole time if he does not wunt to. This
cunnot be done by force, but must be left to the teachers themselves. In
principle 1 agree entirely that it is difficult to prescribe a time limit. 1t also
depends ou the lectures. Some lectures ure original, and probably four such
lectures u week may be suflicient, becuuse the lectures can be published but
if a person goes on repeuting the same lecture year after year for ten or twenty
years, it becomes mechanical; and you cannot apply the same principle to such
lectures. So this is exceedingly difficult; but 1 agree with the general principle
of my friend, Mr. Abdul Ghani, that there are teachers who do not teach
properly. But every teacher does not come in the same category and we
cannot regulate it by menns of stututes us proposed: it can only be done by
aorul pressure and moral persuation. You canuot force it by regulations and
rules. That will never succeed. 1f u teacher is not prepared to teach, no
statutes will make him do so. 1t should be left ta the teachers themselves;
they ought to realise they are publie servants after all and their work cannot be
tested in the same way as that of a labourer or a clerk—they are the judges
of their work and their conscience should be the test of their ability and their
devotion to duty. Unless such a feeling ix created, we cannot regulate it by
means of these hours because whatever period you may fix they will
sit in the classes but the net result of their work will be very little. Tt ean
only be done by raising the standard of morality among the teachers and by
creating enthusiasm in them. In certain universities the total lecturing period
comes to about 80 minutes a day—in some cases even less; but my friend'’s
solution will not solve the difficulty. It can be only done by making the
teachers more responsive and more enthusiastic in their work. No regulation
<can do it. My friend has just said, what abont fixing a maximum? The idea
is that.some members of the Governing Body are inclined to believe that they
should regulate like the labourers, and the umiversity always supports the idea
that the teachers should not be asked to do more work than is reasonable, say,
24 hours a week . . . . .

An Honourable Member: Tt is 22 here.

Dr. Sir Zia Uddin Ahmad: In the Aligarh University it is 24. But I do not
like to judge the work of a teacher by the number of his working hours. That
is impossible. There are some who teach for something like 60 hours a week—
either lectures at college or private coaching in their own houses. Professor
‘Ray is a conspicuous example of a person who was engaged all the time in
teaching work. There are others who even if you ask them to put in 2 or 8
hours merely waste the time of their pupils and practically do no work. This
cannot be regulated by statutes—it must be left to the teachers themselves;
,we must try and inculeate in them a feeling of responsibility.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That in claose 16 of the Bill, to clause (§) of Statnte 34 in the proposed Schedule, the
following be added at the end :

0
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[ Mr. President. ] ' .
‘The ordinances may further provide for period of teaching works which i
be less than 26 hours & week _hy every teacher, lecturer, professor wor ;rmcxp::i n:f “:ne
wnstitutioa and also for proportignate reduction of salarics or remuneration for failure of
such tcaching worka"."

The motion was negatived.

Seth Yusuf Abdoola Haroon: Sir, | would lilée to move Nos, 4 and 5 of
Supplementary List No. 7 together.

Mr, President (The Honouruble Sir Abdur Rahim): The Honourable Meui-
ber cannot move the two amendments together. If they are connected he can
move them one after the other.

Foth Yusu! Abdoola Haroon: Yes, Sir, they are connected. I move No. .
., "That in clause 16 of the Bill, in clause (I2) of Statute 34 in the proposed Bchedule,
:after the words ‘Every College’ the words ‘except the women's Collefze’ ke inserted.”

1 move No. 5 also: . '

“That in clause 16 of the Bill, in clause (I2) of Statute 34 in the propgsed Schedule
-after the words ‘in this behali’ the tollowing_&e] ingerted : P pos

‘in the case of women's College the inspectors wo appointed shall be women’.”

"The cluuse runs thus: ‘

., “Every College shall be subject to inspection. from time to time, in respect of the
-instruction, education and discipline therein by on: or more persons appointed by the
Academic Council in this f. The Executive Council may, on the report of the
“Academic Council, advise the College concerned, on any matter relating to the report or
- direct the College, after considering any representation -thet it may make, to take wsuch
action as may be specified; and- the College shall take action as directed within such period
.88 inay be fixed.”

My amendment seeks to exempt women's college.  Beenuse the  Muslim
ladies observe purdah and no Muhaummadan will agree to send their ladies to
the college which will be inspected By men. I am sure the House will renlise
that this provision is very essential and ] hope that the Government | will
accept these amendments. Sir, I move.

Mr, President (The Honourable 8ir Abdur Rahim): T will put the amend-

-ments one after the other. Amendment moved:

“That in clause 16 of the Bill, in clause (I2) of Statute 34 in the proposed Schedule
. wfter the words ‘Every College’ the words ‘except the women's College’ be inserted.” -

Amendment moved:

“That in clouse 16 of the Bill, in cleuse (12) of Btatute 34 in the proposed Schedule
. after the words ‘in this behalf’ the following be inserted :

‘in the case of women's College the inspectors so appointed shall be women’.”

Mr. J. P. Sargent: I um afraid really that these two amendments do not
hang together very well. The first would appear to exempt women’s colleges
from being inspected ut all, and the second one provides for u method of ins-
pection if they are inspected. One may be intended to, be consequential on tpe
fute of the other, but they do not hang together. T may take however the
gpirit. which lies behind these mnendments. T think we are all agreed, and it
is in conformity with the intentions already set out in the statutes that 1t is
the desire of the TUniversity that a women’s college should be staffed by
women and  consequently  inspected by women. But so far in this
cage the college authorities have found it  impractieable to  find
women teachers to repluce the 1nen tenchers in  certain  =ubjects, and
T fear for gome time it mav he impracticable for them to get women for
the purpose of inspection. While it will be very difficult to accept thix amend-
ment in the form proposed, for the reason that T think it would be imprac--
ticable at the moment to give cffect to it, T can assure my Honournble friefid
that the general intention behind this recommendation is identicnl with the
intention of the University authorities. T hope that he will not find it neces-
sary to press his amendments.

Sir Muhammad Yamin Ehan; Tf the first amendment is withdrawn, “will
the Honourable Member nceept the second? '
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Mr, J. P, Sargont In theory 1 should be prepsred to, but we huve been
pressing the women's college to repluce their men teachers by women but ticy
have not done su yet. ‘L'heysure not able to obtain ladies with requisite qua-
lifications in certmin subjects, but the University 1s Keen on this matter and
1 am sure the colleges will tuke the necessary action.

Seth Yusui Abdoola Haroon: in view of what has fallen from the Govern-
ment side, 1 beg leave to. withdraw both the amendments.

Both the amendments were, by leave ot the Assembly, withdrawn,

“Dr. Sir Zia Udd&in Ahmad: Sir, 1 move:

“That in clause 16 of the Bill, Statute 35 in the proposed Schedule be omitted.’’
This particular ciause was added by the delect Committee. 1 gm uob

aware -of the existence of this diploma i any university. 1 should like to
know what the framers of this measure had in mind when they suggested a
thing of this kind. It is a new thing. We have got.separate courses in the
high school stage, but when they come to the university they come there for
learning in the same subjects which are taught. I should like to know what
the framers had in contemplation when they inserteqd this particular clause.

Mr. Pregident (T'he Honourable Sir Abdur Rahim): Amendment moved:
‘“That in clause 1o of the Bill, Statute 35 in the proposed Schedule be omitted.’’

Mr. J. D. Tyson: Sir,“l understand that this statute was framed and pols»
ed when it was expected that the Lady Lrwin College of Domestic Bcience in
New Delhi would apply for affiliation to the University. It has not so applied

~yet, but L guppose it might still do 8o, and we are inclined to think it would' be
s good thing if it did. ‘The statute as it stands would cover such a case.

Dr. P. N. Banerjea: Will domestic science be the ouly sub)ect taught in the

"college, or will there be other subjects?
Mr. J. D. Tyson: | understand that it will be a combined course, B.Sec.

und Domestic Science, as in the London University.

Dr. P. N, Banerjes: I[n that case it would not be necessary to give a sepa~
rate diploma. It would be quite all right if domestic science forms one of ihe
subjects if at all. * Why give @ separate diploma? They will take the B.Bec.
degree.

Mr, J. P, Sargent: It has not yet beed finally settled. We do not know
whether the college will come forward. 1f it comes forward and asks for a
diploma the University is authorised to provide a diploma course. Qr it may
come and ask for a complete course of B.8c. in domestic science mcludmg all
the allied subjects, as is provided in many western universities. There is no
proposition yet before the University. But it may come and it is preferable
to have a statute dealing with it in case it does. It will do no harm and if the
proposition, arrives, the provision will be there to cover it.

Pandit Lakshmi Kanta Maitra (Presidency Division: Non-Muhammadan
Rural): Do you include hygiene in domestic science?

_ Mr. J. P. Sargent: Yes.

" Dr. Sir Zia Uddin Ahmad: We have got here power to add to or amend
5 the statutes. If and when such an occasion arises, the University
¥ will be authoriced to frame a statute, but why should we frame a

»

statute on the basis of a hypothetical case?

Mr, J. D. Tyson: The statute has been there for some time. The Univer-
sity framed and adopted the statute: It was not the wicked Government that
put it in. The University bad it slready.

Dr. 8ir Zia Uddin Ahmad: Why not a Board of Military Beience?

’ (Maulvi Muhammad Abdul Ghani rose to speak.)
8ir George Spence: I move that the question be now put.

Mr. President (The Honoursble Sir Abdur Rahlm) The question is:
‘That the question be now put."”
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Maulvi Muhammad Abdul Ghani: I won’t take more than a minute . . .

Mr. President (The Honourable Sir Abdur Rahim): Order, order. The Hou-
ourable Member ought tq know that when the President rises he ought to
resume his seat.

The question is:

*‘That the question be now put.”

The motion was adopted.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That in clause 16 of the Bill, Statute 35 in the proposed schedule be omitted."

The motion was negatived.

Sir George Spence: Sir, 1 move: . ;
““That in clause 16 of the Bill, in the proposed new Schedule, the Statutes and clauses
thereof be re-numbered or re-lettered as necessitated by the amendments made therein, and
that all references therein to the numbering or lettering of clauses be corrected as required
by such re-numbering.” :

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That in clause 16 of the Bill, in the proposed new Schedule, the Statutes and clauses
thereof be re-numbered or re-lettered as necessitated by the amendments made $herein, and
that all references therein to the numbering or’ lettering of clauses be corrected as required
by such re-numbering.”’

The motion was adopted.

Mr. President (The Honourasble Sir Abdur Rahim)? The question is:

“That clause 16, as amended, stand part of the Bill."”

The motion was adopted .

Clause 16, as amended, was added to the Bill.

Clause 1 was added to the Bill. )

The Title and the Preamble were added to the Bill, ]

The Assembly then adjourned till Eleven of the Clock on Wednesday, tiie |
25th August, 1948.
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